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LOK SABHA DEBATES

LOK SABHA

Saturday, December 23, 1978/ Pausa
2, 1950 (Saka)

Che Lok Sabha met at five minutes past

Ten of the Clock.
[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of one of
our former colleagues, Shri Mohan Lal
Bakliwal who passed away at Bhilai on
21 December, 1978 at the age of 77.

Shri Mohan Lal Bakliwal was a Mem-
ber of the Second and Third Lok Sabha
during the years 1957—67 representing
Duarg Constituency of Madhya Pradesh.
Earlicr, he had been a Member of the
Madhya Pradesh Legislative Assembly

-during the vears 1937—39 and 1954=57.

A veteran freedom fighter, he, took
attive part inthe freedom movement
and suffered imprisonment on sevcral
occasions during the years 1932—42. A
p-om’'n=ntsocial worker, he was associated
with several social organisations and ser-
ved in various capacities in the civic
bady in his homs town. He was also
President, Hindi Sahitya Sammelan,
Durg.

A tradz unionist, he was keenly in-
terested in the problems of the working
classes and -served as President, Bhilai
Steel Workers Union. An active Parliamen-
tarian, he mads useful contribution to
the d=bates. He also served as Member
of the Public Accounts Committee during

the years 1954—57.

We deeply mourn the loss of this
friend and I am sure the House will join
m= in conveying our condnlences to the
bereaved family.

The House may stand in silence for
short while to express its sorrow.

The Mambers then stood in silence for a
short while.

3661 LS—1.
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10,07 hrs.
DISCUSSION ON HIJACKING OF
AN INDIAN ATRLINES BOEING AIR-
CRAFT AND THE CLIMATE OF VIO-.

LENCE IN VARI'US PARTS OF THE
COUXNTRY

SHRI K. P. UNNIKRISHNAN (Bade-
gara): Mr. Speaker, Sir, hefore I go to
initiate this discussion, through vou' I
want to congratulate the Leader of the
Opposition who has attained sixty vears,
Today happens to be his sixtieth Lirthday.
I am sure that everybody will join me in
wishing him as well as Mr, Charan Singh,
who is celebrating his Secventy-seventh
birthday today many happy returns of
the day.

Sir, it is good that the House Las
found time to debate and to focus its
attention on what is, to my mind, znd
I am sure, to your mind, the most dis-
turbing trend that is asserting iteelf in
our political life today,

What happened on December 2oth
evening—I refer to the hijacking of the
Indian Airlincs Plane on its scheduled
service—was not an accident. Sir, it was
not an accident, because, it is a product
of a particular political and social en-
vironment and atmosphere. Sir, this is
what should causc concern to us and noi
mercly the new manifestation of violent
trends and acts of terrorism disturbing
the entire international community for the
past few years.

Sir in conncction with this incident
of the 20th December, I would like to pose
a few questions,

The first question that would come
up in anybody’'s mind is whether it was
an isolated act of some mindless young
men, Thisis the first one.

Secondly, was it political 7 What is
their identity ? What is the nature of their
demands ? What istheir motivation ?

Thirdly, is it only ar isolated inci-
dent ?

Sir, to my mind, these three questions
must be answered before we discuss other
peripheral issues,
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{Shri K. P. Unnikrishnan]

First we have to answer the gquestion
whether itis an isolated act of a few
mindless young men. I would say, to my
mind, it is impossible to believe that itis
so, T am not casting apy aspersions nor
doI want at thisstage tos suggest any
conspiracy of any grour of individuals
or any political party. But the nature of
the identity aud the nature of their de-
mands and their motivation leads one
insvitably to a conclusion that it was a
political acs, -

Sir, 1 do nnt think anybody would take
offence, and 1 am sure, ncither the
Leadcr of th~ Opposition, nor any of
his colleagues or any of our friends here
would take obje:tion to this, that these
two youngm-n have been associated with
the Cougress (I) Party.

SHRI R. V. SWAMINATHAN (Ma.
durail; No.

SHRI K. P. UNNIKRISHNAN: Your
denials are welcome and it is good.
Itis known that one of them was closely
connected with the confident of the
former Prime Minister and at least one
thing I can tell you that they were very
active when there was a demand in the
undividsd Congress for the ouster of the
form>r Chief Minister of U.P.,, Shri
Bahuzuna. They were very active at that
tim=, closely maving around with certain
sn-called emiisaries of the then Prime
Minister, and this is a fact which is known
to many of us. How theyv stayed in Carlton
Hotel in Lucknow in those days is also
known to many people with whom they
were moving about. Before you protest too
much, please join me in condemning them
in their mindless act. Even if they belong
to your party, you should condemn them
bacause we have to protect certain de-
mocratic norms. certain values and way
of life which is atstake today. They
wzre alsn  active subsequently in  the
Am~thi Shramdan camp: so. their iden-
tity can no longer be Lkept as a secret....
(Intrpuptions), That a clear pattern of
political conduct of these conspirators
emsrges, is also clear from the nature of
their demands. These were political de-
mands. These are political demands:
may bz only to focuss attention of their
demands, they didso in a«dramatic manner.
I do not want to gn into these right now,
bhut their foremonst demand was release of
Shrimati Indira Gandhi and withdrawal
of all cases not only against Shrimati
Indira Gandhi; but also against Sanjay
Gandhi and resignation of the Janata
Government, It would have heen very
good if the Leader of the Opposition
vesterday had tabled a no-confidence
motion after what the House was in.
formed yesterday. I did not find him
very enthusiastic. These are the ways
in a parliamentary democracy to deal with
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political situations. Yesterday after what
we heard between the former Home
Minister and the Prime Minister, when
the entire fabric of the Cabinet Govern-
ment of this. country was questioned,
and how it functioned, I should have
thought that the Leader of the i-
tion, Leader of the Congress (I) Party
here, would come forward and table a
no-confidence motion, but unfortunately. .

SHRI M. SATYANARAYAN RAO
(Karimnagar): Nobody has prevented
him to do that.

SHRI K. P, UNNIKRISHNAN: That
is no answer ?. ... (Interruptions).

That is a method in parliamentary de-
moacracy. So, the question is the motiva-
tion of these youngmen. It is said, unfor -
tunately, that in the context of a decision
that this House has taken, violence has
crupted, highjacking has taken place and
public property is being looted. Not that
there arc no other reasons, To find
solutions for their own inner party con-
flicts in certain areas—certain friends of
the Karnataka Chief Minister are being
attacked in the name of the arrest of
Mrs. Indira Gandhi, in Karnataka, There
was a most condemnable incident; and I
hope the House will condemn the attack
on the residence of the Chairman of
tke Privileges Committee, Prof. Samar
Guha, He announced it yesterday,

It is basically taking the shape of a
movement against a legitimate function of
Parliament. 1 do not know whether it
is in the traditions of parliamentary de-
mocracy or in the traditions of Mahatma
Gandhi or of Jawaharlal Nehru. T was not
born then, T have read that violence erup
ted in Chauri Chaura and Gandhi said,
shall not continue with this movement.
I shall have nothing to do with it, I am
sy that no such condemnation has
come from our friends on the other side,

I am not saving that you cannot dis-
agrer with the decision of Parliament. I
would assert my right as v-¢ll as anyone
clse’s right to dissent and to legitimately
express our disagreement. I did not agree
with the decision of this Iouse while
I found—and said so—that to my mind,
she was guilty of a breach of privilege
and contempt of the House,  butl
cannot agree with the guantum of punish
ment: hut the majority had its way, Do
vou accept the verdict of the electorate ?
Are vou meaning to suggest that the
whele thing was 2 fraud, as they are
savinw, That is the ouestion, The moment,
in parliamentary demncracy, a decision
is taken, howsoever distasteful it is—you
certainly have arichtto dissent yourself
Imt—there are certain parameters of dis.
sent and you cannot cross them, if you
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wiit pilianatary demoacracy to survive,
if you wantto keep up the unity of this
country and if you want to retain the
integrity of this coumrry. I don’t
thi there is  any other
alternative to parliameutary democracy.
Nt that the Westminster form of parlia-
mentary democracy is the ideal panacea
for all ills, and a solution for our social
conflicts. But there is no other alter-
native.

.This was precisely why some of us
onpased tha JP movem=nt. Not that he
had not raised certain important issues,
but brcause the movems:ntitself had
rzcom:a rider-less horse. It had the
potential to emerge itsell into a Fascist
force, which could threaten the parlia-
m=ntary framework. Et is a basic question
—how do we resolve our conflic ts, social
o~ political,in a parliamentary frame-
wirk. I d> n2tclaim to have any answer.
It should continue to worry us how the gro-
w.nz tensions which are generated in our
ansiety and bady politic can  be resolved,
how praceful struggles can be conducted,
clas; struzgles can be conducted and at
th2 sam= tim= maintain the parliamentary
framswork. I am not suggesting that
there are ecasy ways and answers. But
to suggest that the JP movement was
wrong but thz Indira liberation move-
m=nt is right—I cannot accept that kind
of pasition. If that was wrong, this is
also wronz. I can atleast accept an orga-
nisation like the PLO because of the
strong background, even though we do
not accept.... '

THE MINISTER OF RATLWAYS
(PROF. MADHU DANDAVATE):
Dicinz JP movemsnt nobordy was burnt
alive.

TSHRI K. P. UNNIKRISHNAN: The
pattern of political behaviour is very
imyartant for the future of our country,
Tuat is precisely where my disagreement
coms. IF the straggles and movements
cmatre aroind the activities and aspira-
tina; of an iadividual, than these kinds
of acts are bound to convert themselves
into violent and terrorist movements.
This i3 unfortunately the lesson of history
not oaly hare but elsewhere also. It has
always centred around an individual and
y>1 biaild up a political movemsnt not
31 ths basis of dzmands—T can understand
if there had bsen a tremendous upsurge
or mavement against the Janata misrule—
cither in the States or at the Centre—
but what, are these movements ? Shah
Commission must be withdrawn, cases
must be withdrawn, somebody must be
released—I do not know how this kind
>T moavzmants contribute either to ending
the Janata misrule or to provide an alter-
native.

'PAUSA 2, 1000 (SAKA)
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and climate of violence (Dis.)
There are certain facts of this case
which are very i t. One is about

weapons. Earlier the pilot felt that they
were fully armed and the in at close
distance saw & pistol. Not only the Cap-
tain, but his version is personally werified
from some other pamengers on’ the air-
craft. They said, the first pistol war a real
one and subsequently another toy pistol
cmerges.

Secondly, this is a very important
thing because I charge the UP Govern-
ment with collusion because they have
basically failed in iding security.
My charge is about the security check.
I Io not want to mention the name but
the two gentlemen who pamed through
were not checked at all that day. There
was a polite question, because the cons-
table on duty could not even get up—

~

wrT Fg W W@ F 7 OIf that s
so, the toy pistol story can also be the
work of some people who were clearly
involved in this. I want to know—did the
Minister for Tourism and Civil Aviation
or the Central Government send their
sleuths or CBI or any other investigative
agencies ?Why is it that investigation should
necessrily be in the hands of an incompetent
nincompoop of a Chicf Minister and his
aides ? Because this is a matter of national
concern. The man who has proved his
incompetence, the man, I must inform
the House and you, Sir, who claims that
he got them released—it is a bogus story—
reached there only well after the mid-night
and contacted them through the control
tower, and he was off to sleep at 2 O'clock,
It was the retired ICS official, one Mr.
Shukla, and two other gentlemen who con-
tinuously engaged them in conversation.
So, the whole press story is totally bogus.
It is an attempt to save somebody's face.
I want a guarantee from the Minister of
Tourism and Civil Aviation and the Prime
Minister that a full-scale probe will be
conducted by the Central investigative
agencies on these questions. We are not
satisfied with what is going on. As I said,
this is a very serious question.

Now, I come to the question of hijacking
iself, converting aircraft, as somebody
said, into flying prisons of danger. We have
not, to this date, enacted any law—it is
a matter of shame—_whereas in Pakistan
it is punishable with death and alw in
many other countries. I do not know
why the Indian Aircraft Act cannot be
amended, and anybody forcing entry into
cockpit cannot Ec punished. There is
nothing today legally to prevent this from
happening. Now, while there is need for
liberty, there is also need for security,
and you will agree with me that there
should be a just balance. Even in Britain
which we quote often, we have the Pre-
vention, of Terrorism Act which has
enabled the Government, after a great
debate, to move against terrorism. While

6
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[Shri K. P, Unnikrishnan]
the fate of the criminsl is important as
long as rule of law lasts, you agoould also
consider the fate of victims, and this
country cannot be a hunting ground for
all kinds of adventurists.

Sir, unfortunately in this country, there
is a climate of violence. We have had
discussions on the violence taking place
against the minorities and depressed sec-
tions of our society. This violence js
generating tensions. Unfortunately, in th.c
last several months, and more so speci-
fically afier the Janata Government came
into power, the number of victims of this
violence has increased. So, there is a close
correlation between the Janata power and
increase in violence in the social and
communal felds. I am not surprised be-
cause one of the very important orga-
nisations, Rashtriya Swayamsewak Sangh,
is the axis on which the entire Janata
revolves. So, when that organization is
allowed to carry on its activities in ﬁ:ﬂm
or elsewhere, in towns of U.P., va
Pradesh and Rajasthan, and when this
manifest movement of fascism, instead of
being discouraged, is being encoura;
and defended by the tallest of Gandhian
leaders and the tallest of the tall, by the
Chairman of the Janata Party, then their
moral authority to check violent political
acts, let loose by a few groups, gets eroded.
Sir, it has happened never before. The
Prime Minister is an advocate of ‘Be
fearless’; the Prime Minister himself is
known, apart from other things, for this
message. Sir, it is not only important
that he should be fearless, but it is also
his responsibility to set the people free
from fear. In hope in this there will be
no abdication of authority, and both
sides would agree that the rule of law
and not that of the jungle shall prevail
to uphold Parliamentary democracy.

MR. SPEAKER: Speakers hereafter
will have only ten minutes. There is a
long list....(Intsrruplions).

The mover always gets more.

SHRI R. VENKATARAMAN (Mad-
ras South): Sir, when this subject was an-
nounced and the House agreed to discuss
the question, I thought this was an op-
portunity for all of us to jointly express the
hope and the aspiration of the le of
this country that, whatever our diflerences,
peace will maintained in the country.
I thought that this was an opportunity
for all of us to jointly make an appeal
;]hat 3;1: h;sh the right of dissent and ]}ﬁ

L8 right to express 1t 1n a peace
and non-violent way. One has, at the same
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time, to criticise and condemn any acts
of violence, whether it emanates from this
side or that side or any other side. I am
sarry that my esteemed friend who ini-
tiated the dcbate, instead of adopting this
line, Aung bouguets and brickbats all
round the House.

<t ot T Wl :W'I‘W:
AT AT WIS W Q(TT:T)

MR. SPEAKFR: There is no point of
order in this.
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SHRI K. GOPAL (Karur): You said
that no pass will be imssued for today.
You ordered that passes will not be issued.
We appealed for passes but you ordered
passes will not beissued, (Inferruptions).
What is this ?

SHRI C. K. CHANDRAPPAN (Can-
nanore): You had informed the House
that there will be no passes. (Interruptions),

MR. SPEAKER: You do not allow me
to say anything at all; you are so fond of
your own voices.

SHRI K. GOPAL: You can ask your
officers sitting here. Yesterday people
were not given passes. What is this**

SHRI C. K. CHANDRAPPAN: I do
not know why you have prevented visitors

today. (Interruptions)

8

*+Expunged as ordered by the Chair.
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MR. SPEAKER: Mr. , You are
20 fond of your own vice. . . (Intsrrupiions).

{ S5 M, BTN, B0
am sorry to sa
not only Mr. ngrL

Sir, in my case also, myself and other
four Members of Parliament were coming

in our cir. Our car was also stopped
the policemen at your Gawe. We -ahably
‘Why are you ing " They have not
givcnnyre y.w ¢ were stopped for some

Tlmu really an obstruction. How
mulcl this happen ?

SHRI K. GOPAL: You just left every-
thing to the petty officials sitting here®
(Imierruptions).

SHRI K. LAKKAPPA (Tumkur): Mr.
Speaker, Sit....(Intsrruptions).

MR. SPEAKER: You do not allow me
to tell...,All right.

SHRI K. GOPAL: We want to know
under what authority your officers gave
instructions ? Why not you convey that
through the Bulletin ? (Inferruptions) I
want to know from you whether you
have issued instructions to the petty offi-
cials sitting here, How youare regulating
this Parliament ?

SHRI K. LAKKAPPA: Is there any
instruction from Government not to issue
paises. Even the Ministers are not allowed
w -

MR. SPEAKER: Have you finished ?
Now I muav tell you what the orders are.
(Ingsrruptions) 1 will tell you what orders
have been passed. (Inlerruptions) I tell you
what office orders were p .

it Yoy o wrewr (<) 7 *ar g @
& arg ? fiedy dvaT & e Iawr Froft safer
or qfeare & grady ft 7@ 5r gar ¢, Iawr
oY A faar orar &, AT R qgrIaR [
A g A 9ITF WY ], I A ATET
Iare frar g age S s A wr W g

= 7t T WAyt : 37 AN A Froad
& oz frdt 0% ] au@ng A8 g aad
g =k fafreze gat & syrar fardqre 4@
§ 91§ 32 @ aw Wt gAR & @ FreRaR
T &

SHRI K. GOPAL: We want to know
wasther you gave instructions. Did you give
any instructions ? If that is so, why
did vo1 not da that through the bulletins 1?

(Interruption ).

PAUSA 2, 1900 (SAKA)
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SHRI KANWAR LAL GUPTA (Delhi
Sadar): Mr. Speaker, Sir, I think this is
a very serious matter,

MR. SPEAKER: Let us then not have
this debate. Let us have the other debate.
You want to hear what my orders were ?
Mr. Kanwarlal Gupta, you are not an

ieved party. In cvery matter everyone

you, vourself, Shri Lakkappa and
othm must have a permancat right of
speaking.

(Interruptions)**
MR. SPEAKER: Don’t record.

SHRI KANWARLAL GUPTA: We
do not want to create this impression.

MR. SPEAKER: You must hear me
what the orders are.

SHRI KANWARLAL GUPTA: Sir,
if the member is not there and if his son
is there, he should not be searched. I
agree with you. But the people should be
allowed here to witness what is going on
in Parliament. We should not stop 1t.
This is not emergency. This is Janata
Rule practically. (Interruptiors).

MR. SPEAKER: Will you kindly hear
me ? So far as outside the precincts of
the House is concerned, I have nothing
to do. I have passed no orders. So far as
inside passes are concerned, I have said
that in view of there hcmp: a very big
rally today, onc has to circumvent in
issuing of pawnes directly. I have di-
rected. . .. (Intsrruptions).

St wArow wTY . WY A STET W}
2fed o o fafeT 78 &

MR. SPEAKER : T amon legl.
I have said that every Mmber
the Member’s children, M.L.As., Ex-
M.Ps. and all important persons must be
issued passes. But, I have also said that
in issuing passes, we must be discreet.
There should be no difficulty about the
matter because one has to circumvent.
Later on, you will hold me responsible
if anything happens. Therefore, I have
given a definite instruction saving that
while being discreet, don't shut out
passes to the Members. This is a must.
For others also we must be careful in
issue of passes. (Interruptions)

SHRI K. GOPAL: Sir, I applied for a
pass for an L.A.S. Officer from M, .
He is a class-mate of mine. He is in the
Indian Administrative Service; he is an
I.A.S. Officer. Can’t he be wllowed ?
How they are stopping ?

*Bxpunged as ordered by the Chalr,

**Not recorded.
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MR. SPEAKER: If he is stopped, it
is wholly wrong. You must make a specific
complaint to me and I will look into the

matter.

SHRI K. GOPAL: You please check
up. He is an IAS Officer.

SHRI VASANT SATHE (Akola.}:_ It
is only in the case of a Secret sitting.

Please see Rule 248.

“On a request made by the Leader
of the House, the Speaker shall fix a day
or part thereof fory itting of the House
m secret.

When the House sits in secret no

stranger shall be permitted to be pre-
s=nt in the Chamber, Lobby or Galleries;

Provided that members of the
Council may be present in their Gallerys:

Provided further that persons
authorised by the Speaker may be
present in the Chamber, Lobbies or
Galleries.”

Now, your ord:r; that only M.L.As.....

MR. SPEAKER: Not only -M.L.As...

SHRI VASANT SATHE: Ex. M.Ps.
sons, wives or daughters of the present
M.Ps.....

MR. SPEAKER: Others also.

SHRI VASANT SATHE: These come
under Rule 248.

MR. SPEAKER: Rule 248 has no
g

SHRI VASANT SATHE: Only then
you can restrict. Restriction even by the
Speaker is under certain limits. In normal
course, except when there is a secret
sitting, no person should be prevented.
The Members of Parliament take the res-
ponsibility. When we apply, we take
responsibility by saying that this person
is known to us. Even during the heated
discussions on Privilege Motion, nothin,
happened although galleries were pac ol:lg
What is the seriousness of the discussion
to-day ihcn the visitors an our applica-
tions not being allowed ? You see
that the ies are completely empty
to-day. at is this ?

SHRI K. GOPAL: What is thi: ?

DECFMBER 23, 1878
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MR. SPEAKER: You are riging for
the fith time.

THE MINISTER OF STATE IN THE
MINISTRY OF WAYS (SHRI
SHEQ NARAIN): You are a law breaker
of this House, my dear friend.

(Interruptions)

SHRI VASANT SATHE: You do rot
know what you are talking. That is ke
trouble with you Mr. Sheo Narain.

st fire arow : 9 AR A7 KT WG AT
qx 3% fagr & AR qao o 5 g1 fiv gwd
AT g 1. (vawEm)

SHRI MALLIKARJUN (Mecdak): De-
viating from the normal conventions of
parliamentary system is shameful on the
part of the Government because dis-
cussions are going on without allcwing
passes for the visitors.

«it faomae s aree (wgEET) (wE faw
Emﬁmiﬁmmwwmﬁﬁmﬂﬁ
|

SHRI K. LAKKAPPA: This kind of
thing was going on. .

SHRI MALLIKARJUN: What to
speak of the freedom of press, what to
speak of the freedom of the citizens of
this country, you act in the form of a
dictator.

(Interruptions)

SHRI C. K. CHANDRAPPAN: No-
body cared to inform us. What is your
direction regarding the issue of 4
To-day is the last day, We have given
applications for passes. We have not been
informed even that the passes will not be
issued. We do not know, why ? That is
not the way. Even during emergency,
must say that the visitors regul ations were
not as stringent as they are to-day. I
want you to listen to me. I do not
mind whether something goes on record or
not. Your listening to me is something

more important.

SHRT K. GOPAL: Please tell us what '’
you will do in future,

MR. SPEAKER: Do you want t;)
postpone this ?
(Interruptions) .
If they have breached my instructions,
please get me the complaint. I will certainly
take neccemary action, :
SHRI K. GOPAL: I will tell you
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MR. SPEAKER: Undoubtedly.

. SHRI K. GOPAL: You should also
inform us about your instructions. We
shoald know what you have instructed.

MR. SPEAKER: I have alrcady told
you that my instructions are.
t

SHRT K. GOPAL: How arc we to
know ? They should iaform us.

MR. SPEAKER: You do not want the
discassion  today ? Is it your intention
that bzcaus= of my instructions, the dis-
cussion should not go on today ?

SHRI K. GOPAL: The discussion can
go oa the whole day. I wart to know
your orders on this,

MR. SPEAKER: I have already told
you. Every important person will be is-
sued passes. They must only be discreet.

<+« « (Interruptions)

SHRI K. GOPAL: When you give
instructions, are we not entitled to know
what your instructions are ?

SHRI K. LAKKAPPA: My voters are

here to see the Parliament. What is your

reply to me ?

SHRI K. GOPAL: You take the law
into your own hands.....(Interruptions).

MR. SPEAKER: Mr. Sathec, that is
to be seen at 60'clock—whether we have
to sit beyond six or not.

SHRI K. LAKKAPPA: Why are you
bruthing aside all our submissions ?
Wz are requesting you....(Interuptions).

MR. SPEAKER: If you want certain
pases for the afternoon, apply for it and
I shall have them issued.

MR. SPEAKER: By this discussion
m:mbsrs are unnccessarily trying to
prolong the session because once I start
the discussion, we may again have to sit
anl nunless all  the partics agrce at
60" clock, this will go on to the next day.
If yoar dsire is that, I cannot help it.
T wiit the sassion to be over today.
by this m2thod you want the extension,
there will b2 objsction from the other
sids dfter 6 O’clock. The other day I
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refused to extend beyond 6 O’clock.
Therefore, it is in the iniciecte of all
parties.  After all you have to go to your
0wl constituencies. . . .. .. (Inferrupfi-n:)
Mr, Gopal, this is the scventh time ycu
are getting up. I have alrcedy istvad
instructions.

SHRI K. GOPAL : Should yeu nct
inform us ?

SHRI FEDUARDO FALEIRO
{(Moimug:zo) : I am on a point of crder,
There is an earlier ruling frem the Chair
that membeis should not ccme to the
House with badges pinned to their ccits
and particularly when there is a big dc-
monstration, the wearing of b:dges by
members inside the House will be pro-
vocative,

MR. SPEAKER: There is already a
ruling on the subject that no momber
shall come to the Hcouse with a tadge.
Mr. Venkataraman,

SHRI R. VENKATARAMAN : 1
hope these 20 minutes will not be ceunted
against me.

MR. SPEAKER: Not against ycu.
It will be counted against the House.
You please go onu.

SHRI R. VENKATARAMAN: The
atmosphere which I wanted to create is
one in which there. will be a geieral
feeling conveyed to the people at large..

st feame SO qUw: WSIW AR,
T ® AT § N Wy £F W@ , A A ey ey
a2 gq § 78 W oF feaw &)

MR. SPEAKER: Rulings have bewn
given in this House., Please allew us to
go ou with the decbate,

st farAroe wETe owew @ 0% faww W
gt fF grew & A ame A wid, o g
foraret 9% Wt T AT FAT AT ¢ R Y
Wt e §, e wTET 9gR gu )

MR. SPEAKER : No member can ccme
to the House with a badge. Let us pro-
ceed with the debate.

(Interruptions)

SHRI R. VENKATARAMAN:..
If, on the other hand, we use this
opportunity o bandy charges
against each other, attack cach other
and make political capital out of it
we will be doing a great dinervice to
the country. I donotknow ifit is the
intention to have a frec debate in wh_nch
there will be accusations r/gde against
cither party just for the purpose of giving
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|Sbri R+ Venkataraman]
veat | to their spleen and not taking
into account its consequences on the
country.

“ Therefore, in the first instance, I make
an caruest appeal to the House that we
have to look at thisquestion dispassionately,
objzctively and see that we do nothing
which will further increase the tension
but on the other hand go to assuage
the feelings in the country and restore
a measure of peace. There is no denying
of the fact that there is a sharp opinion in
the country that the punishment inflicted
on the former Prime Minister was harsh
and lacked proportionality between the
crime and the punishment. This cannot
be denied and if people want to deny it,
they are adopting an attitude like an
ostrich hiding themselves from the rea-
lities of life.  The newspapers in India
and abroad have very scverely criticised
the action taken. I will not take the time
of the House in reading them. I have the
cuttings.

AN HON. MEMBER: Wha about
Daily Telegraph ?

SHRI R. VENKATARAMAN: I
have notcd Daily  Telegraph also. But
they seem  to have based their opinion
on wrong premises, One premise which
they have stated is that there was cross
voting in this House, that there was a
general feeling in which Members be.
longing to diffecent political parties have
voted in favour of the motion, Is this a
fact? I ask you to touch your own conas-
cience and answer this yourself. Has
anybody except the ruling party voted
in favour of the prnishment thatjhas been
rendered to the former Prime Minister.
Therefore, when I say....

SHRI NIRMAL CHANDRA JAIN
(Sconi): T amn on a point of oider,

"MR. SPEAKER: What is this ?
Every now and then vou rise on points
of order.

SHRI NIRMAL CHANDRA JAIN:
My point is whether a judgement of this
hon. House can be criticised like this, can
be considered in retrospect and wnether
motives can be attributed.

MR. SPEAKER: There is no point of
order at all. There is no motive heing
attributed. They can differ from the
conclusion.

"“SHRI R. VENKATARAMAN: It
has been criticised and thereis a right
of criticism and it has been criticised in
the newspapers in India and abroad.
Suffice it therefore for my purpose to
say that the action has caused a certain
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amount of resentment in the country
and this restntment has given expressicn
to itself in various ways. Now those
who think that they have a right to dis-
sent from  any decision of Parliament
have got a right to do so provided they
arc within the limits of law. The right
of dissent is the essence of democracy,

Every person has got a right to say that
a particular decision taken in the case
is not right and follow the dictates of
his conscience. The omly limitation to
that dissent is he should not indulge in
violence and cause loss of life, pr ty
and the like. It is a lesson which we
have learnt from Gandhiji. Ttis a lesson
that has been given to us by the father
of the nation. When in South Africa he
protested against the discriminatory laws
and courted imprisonment, he excrcised
that right of dissent.  'When Gandhiji
broke the Salt laws in this country for
the purposc of agitating the people’s
right to freedom, he exercised that right
of dissent. Therefore, the people of this
country feel that a certain punishment is
out of proportion or is unwarranted and
they have everyv right to dissent and to
take recourse to such things as to  bring
forth their point of view. It cannot be
denicd that they have denicd. Now,
what happened in the country after the
Parliament decided on the punithment
is that thousands and thousands of people
have gone in protest against the acticn.
In Tamil Nadu alone, 11000 people have
been arrested till vesterday, There have
been no acts of violence,  They have
courted  imprisonment by  violatir.g
the prohibitory order which as truc satya-
grahis they are entitled to do. In other
parts of the country as wel]l by and large,
protest has been peaceful and it is in very
very rare instance that there has been
any violenee,  Now, merely to say that
there is a climate of violence created in
the country on account of the action
taken by the Congress Party, Congress-I
is 1o exaggerate things out of all Epro.
portions,  Sir, I wish to point out that if
the nation wants a particular line o.
action it can express itsell in various ways.
It passesresolution. it makesreprescntation,
1t also resorts to breaking of such orders
which would bring out the protest
effectivelv. Have we not picketed earlier,
have we not violated the 144 orders before
—people on either side? Therefore, T
say that we should not exaggerate,.....

{Intzrruptions)

MR. SPEAKER: I have given you 10
minutes.

mlh g. VEN KAT?R?MJ:"N: I am
makin is point only for the purpose
ol'ens&ring that there is a balam}:)ed a
proach to this problem. I have al
stated even at the beginning that the
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Songress-I has  condemned any act of
siolence. It has already appealed to
ts supporters mot to indulge in violence.
shrimati Indira Gandhi before going to
il issued a statement in which she asked
the p2ople to remain calm. The Gongress
Working Committee passed a resolution.
If, in spite of it, certain pcoplec takc to
krtain mheasubes, it i3 not bccause of the
bidding, it is in spitc of it, Thercfore,
vou have tosee that the blame is not

to the party. There are always
recalcitrant  and intransigent  ele-
ments in every Party. There arc always
extrems eclements in every Party and
extrem= elements cannot be shown or
brought up as an argument for condemn-
ing the Party as a whole.

1zt hrs.

Sir, I will take only two minutes about
hijacking. This hijacking when it was
originally mentioned in the papers really
created a great deal of anger in the
country. All of us felt, but ultimately
when 1t turned out to be nothing more
than a toy pistol and a cricket ball, Sir,
it has becomes the jokec of the vyear,

AN HON. MEMBER: It turned out
to bc an apple.

SHRI R. VENKATARAMAN: And
what is more, those prople do not scem
to have even threatened or dons anything
of that kind. They seemad to have sur-
rendsred themselves. Sir, if it had hap-
pen=d on the 1st of April, all of us would
have said that it is an Aprilfool joke.
But this is not to deny....

MR. SPEAKER: Fortunately you
were not in the plane.

PROF. SAMAR GUHA (Contai):
A scnior member of your tribe should
not take the matter so lightly and say this.
You arc making this a 1st April-fool
joke of the year. [Is that the way you
ar: trying  to deal with this matter ?
You arc not in yourself as you are ex-
pected to be.

SHRI R. VENKATARAMAN: You
have only heard a part of my speech.
You have not heard fully.

PROF. SAMAR GUHA: I have hecard
fully.

SHRI R. VENKATARAMAN: I was
saying ‘but’ and before that you have
ed up. We are all like Jack in

the box. We don’t wait to hear the other
man completely. And thereforc, when I
said ‘but’, you got up and said the very
things I was going to say. It is nolj;c:‘kc
for the people who werc in the .
That is what I was going to say when [
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said ‘but’. It is no joke for the people
who were in theﬁmeandit cannot be
treated Llightly. » on this occasion
I would say that any act on the part
of anybody, whichever party or whiche
cver organisation it may be, to artempt
a of a plane is the most heinous crime
in world. (rmmﬁaus% We have to

it.  (Interruptions).
Mr. Speaker, there are i

A murder might have been n:c?mn'ﬁm
but the proof of the person who com.
mitted the murder has to be established
in a court. But just because a_hijacking
took place the Congress (I) should be
condemaed is a logic which is beyond all
proportions.

SHRI BHARAT BHUSHAN ini
tal): The hijackers are members ofCEg;:l:
(I) youth wing, and they have demanded
the release of Congress (YI} leader by this
acst,  So, Congress (I) cannot deny frem
this responsibility.

(Interruptions)

SHRI R. VENKATARAMAN: There
was an international declaration against
hijacking. The Bonn Declaration laid
down that countries should not give any
asylum to the hijackers and ve many
countries have atready subscribc?to the
Bonn Declaration. They have also said
that penal laws should be enacted in
the countries to make it a very serious
and scvere offeuce to  hijack planes.
So, this is a thing which we have also t
take into account to do something in this
regard. Buat merely to say that a plane
was hijacked and therrfore, the Congress
must be cxecuted is beyond all logic.

(Int-rruptions)
MR. SPEAKER: Mr. Charan Singh.

SHRI KANWAR LAL GUPTA: Mr.
Spcaker, T have an objection. Mr.
Charan Singh may speak, but this is not
right. My nameis on the list of speakers.

Mr, SPEAKER : when I wanted to
give you, a second time, you wanted the
Congress people to be given.

SHRI K. P. UNIKRISHANAN : I

take this opportunity to congratulate Mr,
Charan Singh, o congrats )

Wt wew fag (avma) : arw wsge
ALY, gt F AT I A # wearw
FAd FT §, A5t TR F1 i woeiry deeteer
oY &7 WTE g7 FT gewn aveire gk 1 oW
THEATFT ST HL & AT S, I A S0

ark §, 39 & qgelt ot arw " g,
Qw“!ﬁﬁ an w§, Ig T
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[t wzor farg]

I W ® WL TAS THEW {1 T
T 3w ¥ wefeem § 5 50 saed W@
gt} & g froma & faell, 99 €Y @@
7Y v, § W I ® W9 /17 ¥e A awed
2w # &1 Y 7 §—<7 w7 WY g A A
2w 2w & ARl aww vt §, e @
T W Ay, frdel # T w aw,
aTeaTfreaT ® g W1 49T WX §9 8 02
& gt e oY ot wE A § aw i
gf21 Io T T wEER &, fm e
WG A qee @ @, WA fifeer @, s
& g fear, gt wwen &= gf W 9w W
FAAT GUT—TRATES AR &T I |

W @ waTar guId W §  aga @ o
THETy d—dR feosd, w8 @8
i ad A of, o T oF W W gEl
wTE & FATEE WY, I H T ¥R, I W frard
T ®1 %<, & 79 AProgE-E 41 AN F
T B UAT FR FT FH KT 61 og% w1
oo at agr aw feen fe 3w qwEm @
T WX gH W AR WrEe R q¥r ) 99
# A A AT @ m—wmw Wi fwrd
—X7 FT YIS W T qTER J0 AR
wfeeq q@emdar | AfFT 4 71w AAES
t—fo Fron & aw g gwT av, 3w
o 7% & A U, afew 99 ® W= W
aa wron wfw @t @ §

v T dxr e d—aw mw @ oY
W YET 43 ¢, F9 IuT 43 794 § o IAT
ad e & ad TR F dur e
T —AFT g5 I W, yo W
e go arrard A E, o w1 e gw W
o v fml W e Amaar axEw
o WY IFIT A 9§, a7 qag TR
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Tw T wedft }, SO faag A QN wwar
g W "R, A 33 wEE
f, ®fww wiv «F, dav 32 AT g o fee
w1E 77w T awd § 1w T O e av
TRt w1 Tarw Y vewm &, g Ay A
t & ag awwar § fs o WY wwR
#® fad wfw & ok s N TR R
TEW §, T TAWNME ¥W X wW OF AT
g1 wa W@ dveOM WA wEET—
= #1, 7tz &1 WE O Tifgd, [wa
td, dfem frm graw ? Wt M= W
TR O 58 H v o, @
R, Wt @ %1 feer arfest ¥ ar
oFtRgfer qemT & W waNg d, @Y gW W
w fge s awn g, dfFT oF W #
N, ITH I Taaw W & e gm owmw
amdR, ofes ZiEE w7 qEdd, & ®
wart, gftafedr wWigd ¢ @ fafee
%Y T, AT AT § qAAT WA AR R
st qr ® T Qe ® feEr R R 8T
T NAr FRA—F T wwwar g 5 owy
grat ¥ {ear o wwar &

# fox g W g2 w1 wivew
Tga Wewe A | A ® feEr oen-
wier qifedt ¥ gora mavz @ @ IE@
R @ wWifgd, T s wiEwe
aTosT 8, TAT AR AGF I gwAT, AT
Ig A @A @i wrw et fergae
%3, wrawwar £ 8 gawg W w3 greitE
St A dod qRT f—ato Ro o TR
HIRYA g o1 ff @ gev &Y,
R WY &1 TIeE w3, AfeT ag 3
oA A fF g AmE wY  wmwE ar
qrew ¥ gw wON A qpArfew AgY aww
g o @ at# A weR afadl &
qT | IH GHG BH ®F @7 AORONA R
2,40 3w o W AT 4 v @ AR
Ier wwa amar g g W e gF aet
€ Tz}, W g W Tt @ AR E—
7% wy o dur € w4
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| I qT & av st gfm iy @ Wit femr

q fir CIE]
:tré mﬂﬁﬂﬁt 7g Yeadifiree

This is part and parcel of your idiology.
This isa pre-planned, calculated, z2nd
well-thought scheme under which you are
doing all this,

SOME HON’'BLE
is R.S.5.

SHRI KANWAR LAL GUPTA:
You say it is R.5.5. We say that you
are responsible. Then can you join with
me in the demand: Let tslc Clilovernmmt
have an enquiry into e happenings
during the last four days. Let a Com-
mission be set-up to enquire into what
happened during the last four days in the
country and who is responsible for this.
I also demand that the government should
prepare a White Paper in which all the
happenings from  all the States
should be brought out and put before
the House in the next Session.

MEMBERS: It

U FgT ag § s wrok fawmr § w1t THe qHo
FT YA qAL sgm fs g Ow
fre® o o dto wrfe ariw

Hijacking by itself is a very serious crime
whether %y the toy pistol or by the cricket
boll or by anything. It is not a joke.
It never happened in any country.

v ey ot difes qw A st m A Wi A
a9 qw ® gart wary w gridths fieqr § 2
w1 wrT 3n ¥ QY qomw weAr qngd § Y
& gwem § 5 ag watms qow gein

2
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[ ®a< & ]

areey T nrs frdz §, qrfwgrdz ® fedraa
% fadrs Wt TR W% woaa § )

ot wamt w3 (werar ) . qrffyw fead-
T &

Wt S AWM AN : WAE T FI7 W
gw & e faeger saradi @ wifgg  wowr
oig @ N A3 v ol ge 2, S wETTR
aoe ot ¥ IgET g &1 AT wifa-
g% qEg L IJWHT N AU R | /i
7 WITET 78 g% § 5 ez wrfwa ST aEr ag ?
ag g& & fe avar o # IWIHT AT AW
? dieag W19 fEEE of ag F qamn
{ wrgar | & %g asar g f& g wikw
&) qriaT g, W A3 WE FEATY |
AT AAAT W GIIHT AT K Wi eqiw
 faar ¥ & feelt o fger §, 9w & o
T T IEFT AAG J WA AT FA B Q@
| ¥ TR & Wi w&m f5 99 Atz &
Hat ¥ TegAANA K1 %7 fi IFA 5z
i = fear? ag  gfaar w

3 4 fF #afes & aga q@ Qovma
t i 3w e dx 0 Sfae gr v
a0 & o Ao & @ FA, xasr WY MIFT TEN
® 9w way ¥ g frar Wi ? wafag fe
gfvar 1 aaradt adR] ¥ femraw awd @ fx
saft gfiga i ® oFE A & I FAq
% agr quawd g

The will of the Parliament has been
endorssd by the public in the whole
coaatry., I say this and you have a re-
ferendum in  rally. Come to a rally.
Rally is rejoicing. Everybody is happy,
very hapoy...... anl therefore out of
frustration you are doing it. But I must
%AY. .. 0.

—a
ESTH

HER

~p

(Interruptions)

Sir it is a challenge to democracy. (In-
terruptions). Is it a party question?
Is it a question of )anata Party or the
Congress Party or the C.P.I.(M) or any
o her Party? No. This is a question
»ithe wiole country. This is a question
of whether democracy will survive in this
country or not in this country. It is a
guest.ion of democracy versus fasism,
emocracy versus dictatorship. You may
say anything. You are known for it.
You deny many things but do something
or the other, Mrs. Gandhi is a past-
master in this. Now, from this Hong
Koung paper, I can quote. But there is
no time,

o forar e agmt ored §, @R OF W9
o ferrt vt € WY I9R A faw ae I
W s {1
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h.ll.a '
v am owm ¥ wfgd 1 & W aferw @,
et ¥ wpar fis e ot W gEned e
e A &R

SHRI M.N. GOVINDAN NAIR(Trivan-
drum): Mr. Speaker, Sir, I am very much
concerned about this hijacking incident.
Now, you have exten the form of agi-
tation and struggle to a new sector. Till
now, it was the trains, the transport
buses; these were the main target of
attack by agitators. Now, it has been
extended to planes also, so much so that
a situation has been created in this country
where ordinary citizen is denied the
chance of travelling with a sense of se-
curity. The other day we read in the
newspapers that seven  innocent persons
were burnt in a bus. Everybody would
agrec that they have no politics of their
own; for their al reaons
they were travelling in the bus; somebody
threw a bomb and these people were
killed. This is not an isolated incident.
The entire transport traffic in Bangalore
has come to a standstill. 8o also in other
places, Fishplates have been  re-
moved. Even otherwise travel by trains
because of the innumerable ; accidents
that are taking place has become in-
secure and risky. Added to that are]the
dacoities. Now, a new element has been
introduced by the political agitators.
Therefore, I a 1 to all political parties
that this form of struggle must be sto .
Attacking the transport buses, railways
and planes must be stopped and a code
of conduct should be evolved. We are
six hundred million people in this country.
At the most ten million ple are in-
terested in political scramble for power.
All of us depend upon the poor common
man for his support. We should be
grateful to them. So, my first appeal to
you and all the political parties is that
we should give up this method of struggle.
You can kill yourself, I am not wvery
much worried. You take any other form,

“but not this attack on transport.

My second Point is that in the present
political situation, all the social conflicts
that existed in our society have reached
a stage of violent confrontation. Is there
any Government in Bihar? Is there any
Government in many of the other States?
(Interruptions) I do not want to elaborate
on the number of States. What I am

. pointing out is that feelings of caste vs.

caste and community vs. community
are all now taking to violent confron-
tation. That is what you found at Ali-
garh, and that is what you are reading
every day in the newspapers. And now
for political struggles also, violent action
—whether engineered or otherise—has
com= to onthe scene, So, there is on
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social questions violent cenfrenaticr, ¢m
economic issues violent confrontaticn and
political issues also violent confrontation,
Where are we destined to ?

So, this is not to be seen in isolation,
What is behind this? All of us are
keen about sharing power. Are we
keen about solving the socio-econcmic
problems? All of us speak about par-
liamsntary democracy. The first thing
to.be done is that parliamentary demo-
cracy 1s to be saved from its supporters,
whether sitting this side, or that. As
far as we are concerned, till the situation
is ripe for a socialist democracy, we want
this bourgeois democracy to continuc—
not the socialistic democracy with dis-
tortions. of Stalin, but minus that. We
want this bourgeois parliamentary demo-
cracy to continue, But if you want to
play a game, you should play it accor-
ding to its rules,

Is there a ruling party here? No,
Yes? When I saw that even without a
whip, when the question of privilege
was discussed, for a mement, T thought
at least, whatever be the rightness or
otherwise of the decision, these people
have come together. But the next day
in the papers we read that Mr. Chandra
Shekhar did not want it, and the leader of
the Jana Sangh group, | Mr, Advani
did not want it and many people had
expressed their disagreement by moving
their motions. What I am suggesting
isthatright or wreng,in a parliamentary
democracy, any party can act in a stuprd
way and safeguard its rights; but at
least they should stand together, That
they have not done.  Thercfore, when
people read that behind this decision
there was not even the mandate of the
ruling party, naturally it will lead to
anarchy.

On that day, the ex-Prime Minister
was here in this hall for a long time,
We, the Opposition, should have raised
this issue., But because ofsome respect
for you, some consideration for you, we
did not raise it. It is not that we did not
know it. Do not be under that impres-
sion that when we sit silent, we do not
know it.

Who raised that issue ?

Is it because of the Congress (I) that
she had to sit here for a long time? No,
The leader of the Opposition openly seid
here, “She is under your custody”.
Then, may be because of some lapses
you were not able to accommodate her
in another room, nor you were ahle to
tell your? Watch and Ward that nobody
should be allowed to come in. I was
here for some time, None of the Congress
people obstructed her from moving out,
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[Shri M. N. Govindin Nair]

Either because of the failure of the
Governmant or because of the failure
of your Seccretariat le were allowed
to come in. Nobody objected to anybody
from coming. Is it for the Ruling Party
to raise it here, that is my point ?

AN HON. MEMBER : Why not ?

SHRI M. N. GOVINDAN NAIR:
Because when therc is a lapse or failure
on the part of the Ruling Party for some
ceason or the other you should leave 1t to
the Opposition Partics to raise that issue,
You -II:ou!d not take it up.

(Interruptions)

D5 not make your party a laughing stock.
My complaint is that you make your party
a laughing stock. That is what has been
done.

SHRI KANWAR LAL GUPTA: This
Chamber d>es not come under the Govern-
meat. It comes under the Speaker.

SHRI M. N. GOVINDAN NAIR:
Then these people who raised this issue
they knew it was not the job of the Go-
vernm=nt., Then against whom it was
directed? It was directed against you.
Say that boldly, So, it was not proper, 1
am saying about proprieties,

W: saw the nature of unity yesterday.
A+ said earlier, if you want Parliamentary
Dem>cracy to function certain norms of
bshaviour have to be followed. I
heard the hon. leader Mr, Charan Singh
about how it should be and all that.
I miy bx excused-—what  was hap-
poning in U.P. and Bihar a few years
ago about  parliamentary demo-
cracy ? Tac M.L.As  were caught.
They wore shaved. Many things had
happened.

SHRI H. 1. PATWARY (Mangaldai):
Waat happ'nad during Congress rule?

SHRI M. N. GOVINDAN NAIR:
Tnsre is n> print in blaming each other.

{Inlerruplisns)

Waat I am sugge;ting is that I condemn
this hijacking. I condemn the attack on
transport buses and all that. At the
sam: time I agree with Shri Venkataraman
when he says that his party hasa right to
proteit in the normal way.

(Interruptions)

Therefore, we should not fail to condemn
all th+ vislent acts that are taking place.

Then ther2 is another point which is
of a vital importance,
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MR. SPEAKER: Please conclude,

SHRI M.. N. GOVINDAN NAIR:
I shall take ome minute,

0. that day som=thing happened with
my friend—the Chairman of the Pri-
vileges Committee., He is not here now,
You have a special responaibility. Par-
liam:nt organises certain committees
and if the life of the Members or Chairman
is not salein the performance of their
duties, itis a very serious matter which
you have to take note of. It was stated
vesterday that his House was attacked.
If thatis true itis a very serious matter.
I hope you will do the needful.

I would conclude by requesting the
ruling party members thatthey should
b:have like ruling party and they should
not usurp the role of the opposition par-

ties. If you repeat it, you will get it
back from us.

*DR. SARADISH ROY (Bolpur):
M-, Sp=aker Sir, today we are discussing
a serious issue pertaining to the hijacking
of an TAC planc and the state of lawless-
nss that is prevailing in the country.
It is an ominous sign. Sir, a discussion
on the report of the Privileges Com-
mittee was propased on the 7th of De-
cember, 1978 in this House but long
b>fo-e this discussion had actually taken
p'az> it was publicised by the Congresa I
ra-ty thatif Shrimati Indira Gandhi was
punished by the House the roads will be
firoded with blood. For the last three
weeks they have bheen making plans to
sct at naught the decision of Lok Sabha,
7 will remind this House that this poli-
tical party under the leadership of Shri-
mati Indira Gandhi during the last Par-
liam:nt was saying that Parliament was
supremt and at that point of time we on
behalf of our party were saving that it
was the people and not Parliament that
wras supremes. It had suited Shrimati
Indira Gandhi to as:ert the supremacy
of Parliam=nt then because she had the
majority in her favour and shec utilised
the Parliam~nt to usherin an eraofl
authoritarian regime.  Rut today when
her party no longer enjoys that majority,
when her party is divided and fragmen-
t:d, when there are groups within the
groups among her party  member, she
conspires for three weeks and takes the
d=cision of Parliament to the strect with
2 view to revessing it thele.

We have all noticed that a day before
thc:}l’arliunent t&ok a decision o& ﬁ
rivilege isue, this very party throy
?hcir own ex-MLAs of West 1 tried
to create anarchy and chaos in West

*The original speech was dehvered in
Bengali,



‘29 Hijacking of 1.A.C.

B:agzal but it is a matter of great satis-

action that their efforts were totally frus-

trated there and they jast could not do
anything in West Bengal. Readers of
national daily pers must have
found that the Coagress I effort to whip
up trouble in West Bengal had no effect
whatsoever in ~ West Benﬁl during the
last fouy days. The hon. Members must
remsmYer that it was under the leader-
ship of Shrimati Indira Gandhi—by rig-
ging the election Congress had come
to power in West Bengal in 1972 and had
let loose a semi fascist regime which con-
tinued from 1972 till 1977. During
this regim= all opposition was silenced
brutally.  All those who opposed her,
even those amoing the Congress were
assassinated —I will not use the. word mur-
der. W: have also noticed and history
will never forget how she promulgated
em:rgency in the country and used Par-
liam:nt to save her own interest; how
nw law; wore pased to side track the
adverse verdict of the High Court against
her and how sh: chanrfed the Consti-
tution to consolidate and perpetuate her
rule and to mike sure a dynastic rule in
th: country. But whzn the day of judge-
m>nt cam: in March 1977 the p=ople of
India threw her away and the JF:mata
Party cam=> to paw:r. Being jubilant
over their victorythe Janata Party felt
that thsy had succeeded in crushing the
a'1horitarian rule and they re'axed and
did not formalate and implems=nt plans
dusinz th> last 21 moiaths that would
miks the reimergence of that regime
im>isible. The Janata Party did not
fully rzalise the urgancy and importance
of crushing that evil prywar which could
chang: th: Gonititution and which could
afict miseries upin the prople but far
from taking any positive steps, they (Janata
Party) tiok such step; which helped the
evil authority to survive and flourish
in ths country and as a result of this we
fiad that Sm'. Indira Ganlhi has come
back to this Hyie azain. It is indeed
a sad failure on the part of Janata Party.
It was brcauss of this reason that we could
n>t agree with final decision taken by the
Janata Party. We no doubt subscribe
to the view that the guilty must be pu-
nishsd bat w: did not agree with the
quantum of punishmsznt that was sugges-
ted because wz knew that the Janata
Party had not succeded in finishing fully
the evil forces on which Smt. Indira
Gandhi survived., We  knew that  she
had her packets of strength and we knew
that she was a past master in hood-
winking pzople and misleading them with
empty slogans. She knows the trick
too well. We have secn, how out of
pawzr, she becam® a champion of hari-
jans and how she shed her tears over
communal riots. But during her own
regime¢ when all these had happened,
her reactions wsre never so sharp.
During the emsrgency period, she had
launched a 20-psint programm». Among
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othzr things .the programme for allot-
ment of home land to the poor and land to
the landless, But what was really done?
Nothing was done to achieve them. It
to distract the atten-
ling masses.
thmugh the g0  years of the
rule, 1t had been the persistent endeavour
of the Government to fool the people
and uphold the interests of the capitalists
and the biglandlords. We found that
the Janata Party is almost toeing the
same line, They too, seem to be anxious
to support the rich, the monopolist, the
capitalists and the multinationals and
they have taken no precisc steps to end
thewr exploitation and victimisation of
the poor. They have taken some pro-
gramme no doubt. They arc also saying
that small industries should be set up in
the rural arcas to give employment to
the unemployed and the surplus land
should be distributed amongst the landless.
But has anything been done beyond
this? None. During the Congress re-
gime the Government had initiated such
programmes and even laws were passed
by them but it did not help the mr
and the landless ? Even now thou-
sands and thousands of acres of land
remain concealed with the big landlords
while the landless continued to languish
and starve. In Bihar the atrocities on
harijans mainly springal;om the resistance
of the big zamin to share their
su?lus land with the tillers of the soil
and the Government does not secem to
go deep into the matter. It is also very
unfortunate that all those who are orga-
nising the Kisan Sammelan today do not
suggest land concealed under the Act
be taken out given to the landless labour.
Instead it is suggested that for the land-
less we should set up small scale indus-
tries which is an unrealistic proposal and
can never be implemented. We cannot
solve the problem merely with the help
of the police but we have to take proper
socio-economic measures to solve the
problem. The present day violence in
politics is nothing but a manifestation
of the frustration of the Congress I party.
We know that this party and its leaders
are very crafty and past masters in hood-
winking the le and if we want to
curb this evil force we all, who believe

in democracy have to unite to fight it out.
We have to launch a united political
struggle againstt his evil force, We have
already declared a warin West Bengal.
Apart from political measures, we have ini-
tiated economic measures also and because
of all these we have seen that the Cangress
I agitation had no impact in West Bengal.
Tt is because of this policy of the Govern-
ment of West Bengal that the poor and
the common people are with the Go-
vernment and as long 'ar such people
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MR. CHATRMAN : Will yeu please

conclude now ?

st gun Sew nvet ¢ yEfae @

fosdart ® ATa @i s § fe m‘g
a9 % fao @ 3w & sf=q #ide 92 sfaarw
qn fem s 1 33 @ Awaifas
ToAfas 7@ & wfig gamfas aaf &1 ow
gt (g &1 T F AT & AT ¥
auF #1 &1 wEa7 T foqr @ig, Wi
afafafidt 1 SEFET 929 ¥ w7 37 # fawy
§F oA AT FIAOT F wo a7 § AwGw
frar &g @ k*

MR. CHATRMAN : Yousaid you were

concludine. T amsorry, T am ealiing the
§c TA FE ¥ iﬁ'[g next Spaker, Don“trecord him any more,
qﬁ' w7z T‘T€ ‘F'TQ ! Shri Bapu Kaladate. Absent,

1 am calling those persins whose names
rdY qg ¥ gAnt FeA qed A gt here in the Calling Attention. Th
a2 egw &% A g A gAET A {6 w6 g:;fa:l£?t?cgr :ighqt ;lunsgpcatl:.mltlﬁ]':uwn:{
gw® & W gwma & fF wwmw A aw@ §, tely they are absent.
g:;rmgg b %ﬁ ?-:‘?:gﬁ %gal' ::R; Now, Mr., Nirmal Chandra Jain.
A B (R gL A 9 R ¢, g A &

m:n% g T @Y gzt M A FERAT st fote wx dx  (fafy) ’wwl‘z
gfe wus o afgr fFod & w ", W faw faag o g7 wwi v @
qEE T KYE FTH FIT A IFHT W T AT g swh e ahdr o ool ® aie
g A gw g 39 wAem d e sRa (wf) o suw & ot wwifa, Wi
aw wT Rk ¥ azg w wrw FA A e ad mammwmw-’tamu
som | frg @ # gAQ F@AE AW s & 7 wwifs fae w1 fog 30 ug

**\nt recorded,
3661 LS—2
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[st fasiw wox &A1)
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MR. CHAIRMAN : Mr. Jain, if I may
interrupt you, I would request the hon,
Members not to keep coming and asking
me where their name is and when I am
going to callthem. It disturbsthe proceed-
ings and I'do not think it is very courteous
to the M:mber who is speaking. If vou
want any information, as you know, the
custom is to find out through the Marshal,
he will lock through and let you know,
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oA WYX wEew & fawmw @ &
They do not  know the rule of law,
they know only the rule of danda.
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fareft  arwr & farerre afk gw agt X F@ o
ﬂ:ﬁtu’rmﬁﬁv&&ﬁ.gtm I
G o fol wy o wrar & 7wt o<
foreeer oo 21 fireeer a, waford 3w w I'Grr:ﬁ!
wifigd ar, o) e foreeer Y a1 ¥ W freew gy, i
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= N )

! . L4
qarer gy ¢ fr W o fomew 98
wra &, ot avren @ 6 126 1) Wt o
t I ww At am R § e o
orer & 1 v & o, STaTefy RIATEr ¥
fremm@ @, wrr W e oy Ofd,
wiw w8, (Interruprions)

MR. CHAIRMAN : He has not read
today’s paper,

SHRI NIRMAI. CHANDRA JAIN :
I have read it. T am saving scmetbirg
seriously. Youdon®t undersrond. ./ It rup-
tion}, You know onlv this much.

urf &t gu §-ure ¢ pEn—ga-few o W
g g o feg v gve afem oew ooag S
Wt ga-fr-ar §- —wrw Wt 3 Fre sETR Wt
awdt §, 9¢ U AWl gru wmwar w §,
o a7 frerar & gard orgre a1 gride wxA
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Fosgnagd fearaniiqy o @
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7 1 34 ey & qrer QA wifigh

jMR.CHAIRMAN : Mr, Pradyumna
Bal, He is not here. Mr. Mukhtiar
Singh Mullick. He is also not presentr
Four out of the five whose names were
clubbed in the call-attention are absent,
Now I will go back to the list of speakers.
Mr. Yadvendra Dutt, ’

S3T YADVENDRA DUTT (Jaun--
ptr) : Mirdim Chairman, I have to rise
today with a very heavy heart. I had
exp:cted that the Leader of the Opposition
would have got up and would have con-
d=m12d in no uncertain t=rms this violence,
thisskyjacking, but hs has keptsilent. May
I ka>w—Maiunam Swikriti  Lakshanam=—
whsather his silence is more indicative of
waatthey have bzen doing ?  And itis the
resuit of their utter and total frustration,
T2y hav: bren d:feated in  the elections
of 1977 and hire they have been talking of
erll=ztive wisdom. What is the collective
w.adom in dmcracy ?  Itis the voice of
th= myjority. The minority has to accept
it Elllanll;'. Have they accepted it
gallantly

I have heard with my own ears here
p:ople saying that if Indiraji goes to jail,
rivers of blood will low. What is this ?
This Parliam=nt in its collective wisdom
and bya majority hasimposed a certain
punishm=ntfor certain crimes, particularly,
breach of privilege.  If these gentlemen
had believed in democracy, they should
have accepted the verdict. They have not.
They have gone on the streets to create
violence, And where are they creating
violence ? Mostly in the States ruled by
their Parties. Bangalore—I will not name,
Mdam, there is one very senior leader
of this House. Hisson's car has been burnt
by these gentlemen. Why ?

"MK tease Indira Gandhi. No economic
d2m1nd, no economic plan. Single point
plan—-elease the Queen-bee or the honey-
b*=3 will die. Is it not sycophancy of the
highest ordar ? And the dangerous point,
Madam, is that this sychophancy has now
sid-d with the criminal clements in the
country.

Who are these two Youth Congress
leaders who have done this hijacking ?
For what ? What was the demand ?
Release Mrs. Indira Gandhi and their last
message is ‘Mission completed report to
Mr. Sanjay Gandhi®. What is this ?
What does it show ? Itreminds me as also
my friend, the Leader the Opposition
the other day comparing of Mrs. Gandhi
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to Christ has reminded me of another stor
of Calgary, And I think every
Christian knows that story in the Bible
and who were the two on the side of the
Christ. Who were those two gentlemen ?
If you permit me, I can use the word but
I am afraid it may not be unparliamen-
tary. Madam, is this the mentality ? It
is this mentality of violence that i3 being
inculcated by these gentlemen out of their
frustration and in the name of demacratic

protest. Is this a democratic protest?. ...
SHRI MALLIKARJUN : Hijacking

is different. There is no violence in it,
You forget it.
1 1

MR, CHAIRMAN : There will be other
members of your Party who will reply.
Please listen to im, then you
will be able to reply. If you distrub, you
will not hear what he is saying cven.

SHRI YADVENDRA DUTT : In
this hijacking which is the culmination of
all their frustration, what was their inten-
tion ? As I said previously, the intention
was to get the release of the ex-Prime
Minister.  Can this intention be allowed
cimrinal actions ?

Mr. Unnikrishnan has just now said
that there may be legitimate demands.
But criminal actions even for legitimate
demands are criminal, They cannot be
overlooked orignored. Anditisthissection
of criminal support which the Cong.(I) has
gathered which is a danger to the country.

I do not know if my friends have
seen the Hitlerian tactica with their
own eyes in Germany....

SHRI C, M. STEPHEN (Idukki) :
You are the expert.

SHRI YADVENDRA DUTT: It
happened in 1833. 1 am not an ex-
pert but I witnessed because I did
not happen to be at the Calgary on
either side of Christ. The whole
technique of a dictator is how to bring
the institutions of democracy into
disparagement, disregard, and dis-
grace and al] this you gsee when
Sanjay Gandhi goes to a court with
a howling mob of shouting Yahoo
behind and abusing every court
officer and even the presiding officer
that justice 1s not allowed to be done.
So, I regret to say what I saw that
night here, there was a Yahoo-shout-
ing mob....

SHRI C. K. JAFFER SHARIEF

(Bangalore North): Why were you
here? ’
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SHRIYADVENDRA DUTT : Just 1o
see how you weep ?  This yahoo-shouting
mentallity is  bad. And then,
streets  of unich  or  Hamibutg
or anywhere, the jackbooted stormi-troo-
pers went out in march creating troubie so
as to create an jmpression in the minds of
the people of Germany that dembcracy
is useless here. And that is what
they want to show off that Mrs. §
and Shri Sarijay Gandhi are above law and
and they are above everything. - Noth-
ing can be dome against them cxcept to
wonhig them by garlanding.** ‘That is
what they want to establish in this country.
Is it not a fact that out of power if thesé
geatlemen indugle in violence, in criminal
activity and, if they come 0 power, what
will happen, the people of this country
must know.

SHRI H. L. PATWARY (Mangaldoi)
They will never come to power.

MR. CHAIRMAN : Mr. Patwary, will
you please allow Mr. Yadvendra Dutt
to complete his speech and not become an
astrologer ?

SHRI YADVENDRA DUTT : The
people of this country must know that if
these political criminal-cocmbines cen e into
power nobody’s life and liberty will be
safe in this country, therefore, the people
of this country must throw them out and
give them a proper answer. My friends

- suffer from the R.S.S. phobia and 1 am
amazed at Mr. Sathe who is himsell
suffering from that phobia. At everything
he says there-is-R.S.S. It reminds me
of one very beawtiful  story, madam.

MR. CHAIRMAN : Let us hear the
story. He says it is a beautful story.

- SHRI YADVENDRA DUTT : Every-
time even the pillars appear to them lgx'c
Krishna. My friend’s phobia is exactly
like that. So, madam, I was coming to
my _thlrd point, I demand from the
Minister. . .. (Interruptions).

I have told this story, You were fast
aslecp. What can I do ?

w9 ¥ °¥ 7§, ¥ otz qry & '
Li ] i e

Now understand it. Madam, if the
gentleman has no brain, what can I do.
What I was saying is that for this hi
- jacking or oven thepolitical violence of
... burning houses, . byrning the innocent
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t:euple-‘- special law bould be brought
pe P o

other mercy fz these c&%&?

(Intervupeions).

. SHRI RAMACHANDRA RATH (Aska):
What did you do with Mr. George Fer-
nandes in the dynamite case ?

ot qroiw T AN ¥ wE A, e
fordi oy 8t et &t 1 (vawEwr) Wiy
% v g T

MR. CHAIRMAN : Mr. Rath, the
ebullient youth should not disturb the
movement of old age ?

- SHRI YADVENDRA DUIT :
Madam, my demand is that in the Indian
Airlines where internationals travel, fully-
armed security guards must travel. They
must have small automatic pistols as
were given in German and American
lines. When hijacking was at its high
peak. The hijackers must be shot dead
without any consideration whatccver.

thirdly,...

MR. CHAIRMAN : Please conclude.
I have rung the bell.

SHRI YADVENDRA DUTT : Thirdly,
madam, I would again appral to the Go-
vernment to  look Into the matter.

(7rwmw) sodt ®F &1 ogow oA AE®

T &l |

I would appeal to the Goverrment 1o
look into the matter decply into this cons-
piracy of the criminals of the CONG(I)
clements. And last of all, Madam, I
would say that all the arguments that T
have heard remind me of a beautiful Urdu

couplet :

g5 FOur 1 gF9 & 7y e,
A FY w9, T FT AT 1

All their words are empty. They are
telling something behind the check. It
is a fact. I would like them and I would
request the Leader of the Oppoiition to
stand up and categorically condemn
those people and turn them out whoever
they may be from their party who aré in-
dulging in the violence or ask  their
Governments of Andhra and Kamataka
to stop this violence with the strongest
hands that they can.

MR. CHAIRMAN : Please condude
NW4 '

#*Expunged as ordered by the Chair,
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SHRI YADVENDRA DUTT : If they
do not dp it, it will be decmed as a part
of the canspiracy.

S12. GHAIRMAN : Before I cal
the next spgaker, I would like to say that
Shri Yadvendra Datt has used an unparlia-
mentary word. It should be

SHRI VASANT SATHE (Akola)
Madam Chairman, let me at the outsct
say that wc condemn violence of
any type, anywhere, by anyone and
against  anybody. Therefore, N wl::cthcr
the Hijacking/skijacking is skijoking—
hscause ’ it gjwa.s onlgg.lr a cricﬂt ball
or a toy pistol or as the cartoon of Times
of India says today thatan apple or a
banana tomorrow—I think, it isa serious
matter. And, therefore, there is no question
of iasifying in any form whatsoever this

rank by the misguided youngmen. Now,
et us, therefore, come to the basic issue
that is facing this country of the growth of
violence as  was puinted out the other day
by Shri Chavan himself that there is this
atm iphzre of violence prevailing in the
country.  What arc we doing about this
atmsphere of violence in Aligarh and in
Bihar on the question of reservation or
in any other form in U.P. How arc we
going to deal with this growing atmosphere.
Ta= divisive and fssiparous forces----whe-
thr casteist, linguistic, communal, paro-
chialor any othsr form —which are raising
their ugly heads, which go agzainst the
very coneept of unity and integrity of
our nation, how are we going to tackle this
problem.

Ofien words fascism and  dictatorship
are brandished in this House. I had said
once and [ repeat that in this whole world
examples of fascism or dictatorship coming
are only two forms—one, when the military
takes over; or second, when a political
party takes over the military. In no
other way can dictatorship or fascism be
established. In this country who are
capable of militarising a political party or
politicalising military ?  This was the
dream  of Rashtriya Swavam Sevak
Sangh. Their slogan was militarise the
Hindu and Hinduise the military. Let
them swear that it was not so. They
took inspiration as was just nmow by
the witness —who looked so much like
boring—from Hitler and the S. S. move-
ment. R.S5.S. was only a form of 8. S.
movement, That is how they gave them
boots; they gave them military dress
and even now you secc them parading
in Aligarh and in various strects of the
country making sound of those boots.
Are not these jack boots of Hitler ? This
is how fascism comes in.

Next method of bringing fascism is if
you take over the military and it becomes
partly military as is the dream of naxalites
who claim themselves to be Marxists. If
that happ:ns that also will bring a fascism
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of different kind in this country. But
fascism cannot be brought about in this
country by ecither the Janata party or BLD
or any other people. Although I remem-
ber one perwn—a responsible person—
during the emer, r had said, “Continue
the E cy.” 1 said, “That will invite
military ni:ll_c." I;lie said, “What of that |
‘What is military ? Mili belongs to jats
and we will rule.”” Now, t??:ly bn:s;alljt?lc
jats in the world and bring the miltiary
rule in this country and you cannot hold
this country united for a day because, as I
told him, in Maharashtra all that you have

to do is : AT Fraiat weTTe Fr a7 |
and in Rajasthan Tifan &Y 7 519 |

No military can control Maharashtra and
Rajasthan. Therefore, let us remember
in this country fascism can come only if
these dangerouss eclements are able to
establish their power. How are we going
to siop this ? Theonly way is to discour-
age violence in any form.  Politics is a
game of power. Yes.  You want to be in
power and we want to be in power and
sometimes, unfortunately, we think national
interest is identified with our being in
power. DBut that is not true. As far as
democracy is concerned. the game of
powet must make it possible for a change
and coming in of power through ballot
and not by bullet and violence. Those
who thought that Indira Gandhi’s govern-
ment could be overthrown only by violence
when hardly there were six months re-
maining for the gencral elections.  Inspite
of the stav from the High Court of Allaha-
bad prople thought that this was the best
time to overthrow Indira Gandhi’s
government by violence. That was what
yousaid in Bihar and Gujarat and there was
an appeal to the military to revolt. That
was the triggering of....

PROF. SAMAR GUHA : It s
absolutely wrong. It is thousand per
cent  wrong.  There was no appeal to

military. It is a total [fabrication.
( Interruptions).

MR. CHAIRMAN : Mr. Guha, vou
have made your point. Please  take

your seat.

SHRI VASANT SATHE : Morarji-
bhai while giving interview to an Italian
newspaper on 24th June said that we would
gherao the House of the Prime Minister
with lakhs owf1Pcoplc and let them shoot.
How many will they shoot ? When this
was said this was an indication for violence.
George Fernandes while giving an inter.
view about their struggle during Emer-
gencysaid : T proudly say that Iresorted
to blowing up of trains. In Karnataks
alone fifty-two trains were blown up by

IOy
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MR. CHAIRMAN : Do not add ten.
It is only forty-two.

SHRI VASANT SATHE : 1
correct myself. My submission is : Ts
dynamiting and blowing up of trains
a peaceful agitation and movement ? Yet
the movement he is elected cven the
criminal case against him is withdrawn.
Now, thesc are the symptoms.

MR. CHAIRMAN : Please con-

clude now.

SHRI VASANT SATHE : I want to
draw the attention of the House
to the fact that Acharya Vinoba
Bhave has threatened to go on an indefinite
fast to death on a very sensitive issue like
cow slaughter. All that he wants is the im-
plementation of Supreme Court judgement.
Qur government had a . This go-
vernment should also concede be-
cause that is a sensitive issue, If something
happens tomorrow how can you control
the sentiments of the people. Thirty
thousand people in  peaceful satya-
graha have gone to jail, Some mis-
guided elements could be there. No
one can take the responsibility of controlling
them in this country. I therefore beg
of all of you to consider this as a national
issuc. Do not make ita partisan matter.
Consider it as as a national issue. My ap-
peal to Morarithhai and al] othersis ;  Let
there be a national summit in Patna because
Java Prakash ji cannot be moved from that
place because he is too ill.

Let there be a national summit o 1a-
tional leaders at Patna. Let them con-
sider and decide the whole issue of national
priority and of strengthening democracy,
and to see how it can be put on rails; other-
wise the danger is that democracy itself
will get derailed.  Thank you.
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SHRI SAUGATA ROY (Barrackpore) :
Madam, a few days ago this House was
debating on the riots in Aligarh and it was
mentioned by speakers from all sides of the
House that the R.S.S. was responsible for
the Aligarh riots. Speakers from the
Janata Party, some of whom are closely
linked with R.S.S., questioned whether
Balasaheb Deoras was actually giving
instructions for Aligarh riot. We in this
House pointed out that it was not necessary
for Balasaheb Deoras to give instructions
when it was found that the R.S.5. were
directly implicated in the riot and it
was said that it had no specific instructions
from him or the specific instances that have
happened to prove, but it is the general
atmosphere that has been built up, a
general feeling that has been created, which
1s a cause for a certain group toact in &
certain way and in certain circumstances.
What is the situation in the country today?
On the 1gth of December, the Parliament
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rightly or wrongly decided to sentence
our former Prime Minister, Bhrimati
Indira Gandhi, to imprisonment till the

ion of the House and also expul-
sion from the Lok Sabha. There is a call
by the Congress-I for a nationwide move-
ment against this. The result was that the
buses have been burnt down in several
places, Post Offices have been set on fire,

SHRI. K. LAKKAPPA Madam,
I do not like the way in which he is inter-
fering in the party affairs and he is calling
names. Mr. Suryanarayana is the Senior
Member and his name is there in the list
before Mr. Saugata Roy. Mr. Saugata Roy
has been called to speak leaving Mr.
Suryanarayana. We will take a very
serious view of this. You please see that
Mr. Suryanarayana speaks first, if at all
anybody's name is to be called from my
party. I protest that this kind of thing
cannot be allowed. This kind of attitude
should not be allowed.(Interruptions)1 protest
this. I have been sceing in this House
that this kind of thing has been going on.
(Interruptions).

I gave my name; there is no whip in
my party about this. This kind of
things are going on and I take a strong
exccption to this. I protest and request
you to kindly call Mr. Suryanarayana
from my party. This is not the way to
regulate the procecdings of the House...
(Interruptions) 1 protest and walk out.

[Suri K. LAKKAPPA THEN LEFT THE
House]
SHRI UGRASEN (Dcoria) : rose.

MR. CHAIRMAN : Will you please
resume your seats; [ am on my legs.....
(Interruptions) Mr. Ugrasen, you are Inot
supposed fo run the House sitting there.
Kindly remember that.

1 would like to inform the hon. Mem-
bers that T am going by the lists that
come from the partics. Andif you have
differences inside vour party, sort them
out inside your party. Mr. Saugata Roy.

SHRI SAUGATA ROY : Madam, asa

uence of the call given by the Cong-
ress(I), there have been firings in several
rts of the countxy....(Interuptions).
ost Offices have been set on fire; there
have been firings in several places includ-
ing places in Karnataka and in -
tra yesterday. Buses have been stomed ;
in Kanya Kumari a has been burnt
alive and last but not the least, the Bang-
alore cricket test in which our country was
poised for a win was abandoned in a State
ruled by Congress (I). Then, to climax
it all came the hijacking of a plane.

It has been said by my friends in the
Congress (I) that they never called for an
violence. They are honourable men,
take them at their word that they have not
specifically instructed the Pandeys to
hijack the a rcraft or anybody else to set
buses or the post offices on fire or to stone
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[Sbri Saugata Roy]
the buses. Butnaélslg;:lfn'ﬁist!utuwe
are blaming e riots aven
though we have no proof of the Bala Saheb
Deoras instructing the RSS men in Aligarh
to start the riots, in the same way you must
understand that when a party takes a
particular stand that there would be blood
hath if Mrs. Gandhi is arrested, such things
do happen. For the last one week, they
demonstrated outside the Parliament to
forestall a decision by the Parliament.
These things are logical conclusion of the
same. I have nothing against the Pandeys;
they are youngmen and they are courageous
m=n. As a youngman, I have a fascina-
tion for hijackers; I remember Leila
Khalid who hijacked the Bocing plane of
the Pan-Amcrican to demand a homeland
for Palestinians, Hijacking is a bold act,
where a person puts his life in  danger,
The question is, what is the causc for this
man taking this step. Where has he
this lesson to take this bold step and rsk
nis life ?  That has to be found out. 1
would request my friends in the Congress(I)
Party to ponder on how this present
state of affairs has come about and whether
this should go on in this country for any
further lc:'gth of time. This is not a
question condemning anybndy or
Castigating any party or throwing mud at
a particular party.

SHRI VASANT SATHE : Thirty
thousand people went +o jail, peacefully
doing Satyagrah. ... (Interruptions)

MR. CHAIRMAN :  Mr. Sathe, you
have had vour sav. Let Mr. Saueata Rov
have his sav.

SHRI SAUGATA ROY : There have
h=n p2acafil protests, but there has been
vinlsnes alsn. People have not responded
in the way that Congress (I} would expect-
ed them to, Yesterdav, there wasa call
for Delhi bandh. I went to the stationin
the morning. I found that the city was
normal.  Yesterday, there was a callior
Calcutta bandh. Telephones came o
me from Calcutta to say that everythin
is normal. It is upto the people to respon
to any particular situation. I am not
talking of that. I am saying that you have
a right to. have a peaceful Satyagrah.
Today I met Mr. Dharam Bir Sinha, a
former Member of this House, who was on
the hijacked planc, He was telling me
that these hijackers appeared to be
absolutely cool p=ople. They seemed to
b= absolutely political people. (Interruption).
They were perfectly serious people. They
werg dressed in khadi kurta and jama.

ey cAme out of the cockpit and agg'uwd
the ‘people as to the reasons for hilacking.
(Interruption).  Their  hijacking was to
focus the attention of the world......
\ Mterruption)  There may not have been
specific instructions 3 but these young men
bl n- specific purpose in mind, 1e., to
‘l>mand the r2lease of Mrs. Gandhi. I got a

uaid [rom-Varanasi yesterday., When these
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people were going to Varanasi airport,
groups of Congress (I) volunteers came and
garlanded them and said, “Pandey Ji
Ki Jui". T want the Minkster of Eivi
Awiation and - Tourism ta. say whether it
1 true. or not.

MR. CHAIRMAN : Did you confirm
the report from your father-in-law ?

SHRI SAUGATA ROY : Yes. You
know I have enough reasons to informan
tion from Varanasi. I am glad that the
Congress-1 side has denicd all responsibility
for_vialent b-::ts But I don't think it is

t, becausc they cannot -absolve

themselves of the responsibility, when cer-
tain things follow certain other things.
But I also remind the ruling party : wrong
politics is always counter-productive. To-
day you are condemning violence by the
Congress-1.  Don’t you remember that in
1974, in Bihar and Gujarat, Legislators
were paraded naked in the streets ?

AN. HON. MFEMBEFR : No.

SHRI FAUGATA ROY : How manv
of you protested then? When houses
were sct on fire, how many of ou
protested. To-day there is politics of
confrontation. 1 was against the ex-
pulsion of Mrs. Gandhi from this House,
but onc must also remember that the ex-
pulsion of Mrs. Gandhi is a logical culmina-
tion of the expulsion of Dr. Subramaniam
Swamy from the other House. Wrong
pulities brings off wrong politics. This
wrong politics must end. Politics of con-
frontation must end. Don’t say, ‘You
put us in jail wrongly that day; so, we will
put you in Jallmn.gly to-day’. Yester-
day you wers not saying anything against
violence. To-day you are condemning
violence. It does not carry credibility
with the people. There must be a con-
sensus  in this country : this politics of
confrontation has not served anybody—
Mrs. Gandhi on the one side and the whole
o_f Janata Party on the other. {Interrup-
tion). The whole of Tanata Party is
bent on persccuting M. Gandhi. I
may not like it. Bur this impression has
gone round in the country. You can now
say quits. You and she both have had
your res ve shares. If you want 19
months for Mrs. Gandhi, you can say
that. Have the courage to say that you
want 19 months for her,

MR. CHAIRMAN : Pleass conclude
Mr. Saugata Roy,

SHRI SAUGATA ROY": Two minutes,
or one minute more, because I was
interrupted.

MR. CHAIRMAN : I have taken all
the interruptions into consideration.

SHRI SAUGATA ROY : To conclude:
in the past it was asserted by our party-
men, when it was united, that Parliament
was supreme. To-day, nobody should
take the position that Parliament is pet
supreme. Iam worried about the protest
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utgide. Awe they meant as protest ingt
* the supremiacy. of iament? It -
. hitting dt the roots of" parha.mmh.;
demociacy. o
MR. CHAIRMAN : Now I call the
ncxt speakar, - - o

" SHRI SAUGATA ROY : Thatis why I
<call upon the Government....

MR. CHAIRMAN : Dcn't record,
wh.» T have calied the next speaker.
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challenge. Show the Circulur. This is
absolutely wrong. I deny it.
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wif @ awa et et @ o faere
WAWTET W STy g FA, a8 F 399 WA
war g

MR. DEPUTY-SPEAKER : Mr. A.
K.Roy. Hcis nothelp*e]}AK%r. ﬁ:nbt
He is also not here. Prof. Mavalankar.

LI ty

"PROF. P.G. MAVALANKAR: (Gan~
dhinagat) : Mr.  Deputy-Speaker, Sir.,
this discusvion, [ hope.........

MR. DEPUTY-SPEAKER : The
Menibers who are not present and whose
names have been called cdtitiot dgain ap:
porach the Chair dnd ask that they should:
be cilled again. They should have been
present in the House.

AN. HON. MEMBER : Perhaps they

have gonc for lunch.

MR. DEPUTY-SPEAKER : That is no
consideration. Prof. Mavalankar.

PROF. P.G. MAVALANKAR : This
discussion on the motion of my friend,
Shri Lnnikrishnan, I hope, pinpoints the
fundamental issues involved and clears the
polluted air of viulence ecffectively, at
least to some siznificant extent. Viol-
ence and democracy go always il together.
In fact, violence is the negation of every-
thing decent und civilized. whether it is
violence in physical form, the violence in
the form such as the one witnessed a few
days ago, or even mental or intellectval
violence, Even intolerance beyond a point,
I would  sugzest, is a form of violence,
Therefore, all that is  negation of every-
thing that is decent and civilized. And any
violonee, no matter how hig or small it is,
ieiri the first analvsis and in the last analysis
an assault on a free society and on open
debate.  No house, belonging as it does,
to a demneratic  frame of iind, can tolerate
this kinrd of thing.

Therefore, I welcome this opportunity
of open  and free discussion on this issue,
Violence and democracy , as T was saying,
never go together. It is only when intol-
erance, hatred, suspicion and mudthrowing
become increasingly larger and larger in
our political and publir life that democra-
cy beeins to fade away and sometimes
fade away more rapidly than we ever care
to realise.

For the last ten years, in our country,
one is noticing that there are frightening
and dangerops trends inciting, encourag-
ing , strengthening, defending and even
justifying violence as if they were the only
means with whick the political parties or the
politicians of this or that shade of opinion
could achieve their desired objectives,
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W!*:la:r: navar tived ofrcm:m‘!:rin; Maha-
tans Gurlai. It was Mihatama Gandhi
who said that even a good end i
d>m of the country, could oot be achieved
throuzh wroag m:any, if it was violence;
he would say that he would like freedom to
com: five days later but not five days
earliet by having violence. That was
the spirit with which we started.
But where have we gone in these thirty
years after Gaadhiji's ?

Therefore, I want to say at the outset
that, in ths last few yeanc;g:rhaps begin-
ing from 1970, this d= has been a
d=cade of distortion of values and destru-
ctioa of valuss of our public life. Not
oaly that, public life has been perverted
and fiaished. If that is so, I want to sug-
gast, it is the saddest, the darkest and the
ugliest decads in India’s recent political
history. If you take the pre-Emergency
prriod or the Emergency period or the
pyst-Emergency psriod, you will find that
thzrz have bezn various manifestations
which have coms= to notice and these make
ths whole phenom:na in our country very
complicated and complex indeed.

M- Indira Gindhi's privilege case was
discussed this wack and in the earlier wecks.
Aia m:mY:r of the Privileges Committee,
it wis , parhaps, decided that I should not
speak, and I o . ButIwanttogoon
tecord, that, as a m=mber of the Privileges
Comnnittes, I have fouad her guilty be-
causs thare was mare than ample proof of
h=r grave guilt in terms of violating the
fundam:ntal rights and privileges of this
Hous:, And, therefore, it was done.
The dcbate was there, the punishment
cam= and some of us perhaps felt that the
punishment should not have been the kind
of punishment which ultimately the House
gave. I myself gave a note to the Com-
mittee’s repart  and said that it should
nat have bz:n left entirely to the collective
wisi>m of ths Houss, as it was the com-
palsory daty and responsibility of the com-
mittee at least to suzgest certain modes of
punishmsnt. A pzrson like me would have
said, ‘Renrimand har and be done away
with it B=cause I don’t want yon,
that is, the Janata Government, to repeat
the ugly mistakes that she did on you and
me and on all during the emergency and
before. So, we could have differences
onths qusstion of form of punishment.
W= can'say that the punishment was wroag.
that it was  exceisive bait the faect does
not therefore @2 out of mind that she
was oris guiltv of the grave violation of
ths orivilezes of the Houss. And it is also
pawnible that ths collective widsom of the
majority may not always rneceuarily be
the collective contensus of the majority,

Even the majoritv party was divided on
that iswu=. I would not go into all those
dstails, My onlv paint is that whatever
we 43 in this House, should we not do it
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in the sense that we do it in a sense of faire
play? Then, how is it, for example, that
the British Press which was so anti-Mm.
Gandhi and saatiemergency both before
and during cmergency and  anti-Mms. .
Gandhi as recent as last month when she
went to England on a visit, suddenly have *
become, all of them, anti-Janata = Party
and mti::ir;t:ia. & am u::t here to
give certificate to this or that newspaper.
But we caonot gquote the British news-
paper only when it suits us and not quote
them when it does not suit us,

The whole point is that if you stop hav-
ing fairplay in publiclife and political life,
you invite certain repercussions in politi-
cal life and in public’ life. That is what
has to be rem=mbered by our friends of the
Janata Party. But, apart from that, the
fact remains, as 1 said, that she was - guil
she was punished and she is in jail, an
people who believe that it was a wrong,
or sending her to jail was bad, or that
her expulsion was bad have, however, got
a right to protest. But have they got a
right to protest violently? Have theya
right to protest by even encouraging
those people who are indulging in these
violent acts? Iam glad that the popular
reaction in this country to Mrs, Gandhi’s
going to jail has been a dismal failure. It
has not been the kind of popular reaction
which my friends of the Cong. (1) Party
perhaps expected. It was a poor response,
1twas a lukewarm response and thatis why,
out of desperation and out of sinister mot-
ives, som~ of their extremist elements, I
hope they will arrest thesc extremist ele-
ments before it is too late—have gone into
this kind of action.

Here is my friend, my esteemed colleague,
the Chairman of the Privileges Committee,
Prof. Samar Guha. I wasshocked beyoned
words wien I heard him the other day
telling the House how his house was bombed
day before yesterday night and how his
wife, that gracious lady and his minor
daughter who were in the house at that
tims, escaped unhurt. We are grateful
that thev survived. But whatdoesit show?
Have we comes to this House as Chairmen
or Members of committees to get this puni-
shm=nt? This House must stand as a
man, as one no ma.ter which party they
balong to, to say that not only this has to
be condemned but that we will create
publicopinion and a climateinsucha wa
that this will become the first and last act
of this kind. This must never happen
because we should never be departing
from our public duties or parliamentary
duties. Not that Prof. Guha is going to
depart from his duties, notthat we,
members of this Parliament or members of
various committees are going to do some-
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thing at the behest of people who are ind-
ulging in violence and madness. Not at all.
We will meet the punishment whatever it
be. After all, death comes once in one’s
tife and we are not afraid of that. But,
at the same time, public opinion has to be
created, a climate has to be created,
certain public decency and standards of
mordlity have to be built in this country.
Thatiswhy I feel that some of these protests
are bighly objectionable and they lead to
almost disruption, dislocation and sabotage
and we cannot tolerate them.

With regard to hijacking, hijackingisa
terrorising and blackmailing weapon and
it has come into this country for the first
time. Let us hope and pray that it is the
last time. We cannot tolerate this kind of
blackmailing, this kind of political fanati-
cism and this kind of attention sceking
dramatics take place in this country.
We must condemn it in cvery way possible
because, although it is a high drama
begun with a climax and ended with an an-
ti climax, we should not take it lightly. I
have great respect for my esteemed friend,
Mr. Venkataraman. I respect him. He
is one of our seniormost colleagues and I
know him for his scholarship and integrity.
That is why I am sorry allthe more that he
should have referred to this matter with a
sense of joke and laughter. This is not a
laughing matter. Even without a joke
I request my friend, Mr. Pursushottam Lal
Kaushik, the Minister for Civil Aviation,
to gointo this matter in allits ramifications
seriously, fully and thoroughly, because
it may mean the end of all decent things in
our public life, and find out who are the
guilty people, to which party they belong,
who went to the airport at Varanasi and
other places and garlanded these foolhardy
and mad fellows. Allright, we call them
foolhardy, mad, etc. Nonetheless the
point remains that it is not a laughing
matter and it is not a joke,

Sir, now my esteemed friend, Shri
Venkataraman also said ‘have we no right
to dissent in & democracy?’ I heard him
with great care and interest. [ ask him :
where was the right of dissent in demoeracy
during emergency? In this very Parlia-
ment, the dissenters were sent tojail; disse
enters were punished and dissentors like me
who spoke publically, continuously both
ingside and outside Parliament were com-
pletely silenced and brushed aside by the
cennors in those days. So, it does not like
in the mouth of my friends of the Congress
Party (I) to talk of dissent in a democracy.
We on these sides only a little while ago
fought it when they, whil;fd in power, o
e i ible including using thi
ho:tymﬂomens El%ﬂarliamem to pass laws to
destroy this democracy!
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Sir, coming as I do from Ahmedabad,
and belonging to no Party, I too fm:fht
in my small way for the dissent. I value
disssent and I want my hon. friends, the
Congreee (I) people to use their dissent.
But, surely, it does not lie, now, in their
mouth to say that here. Anyway, I do
not want to go into this aspect further.

As I was saying public reaction to Mrs.
Gandhi’s jail going is not at all onmve.
Apart from this, I read the press editorials
in the Sta the Hindustan Timas,
the Indian Expresy, the Timss of India,
the Patriot, the Financial Express—all
of them have come out openly and are
fully saying that all this violence was
wrong and these are d ous  things.
Mr. Deputy-Speaker, Sir, I am not trying
to go into all the editorials. But, with
your permission, I will only quote a mu?le
oflines from the very interesting editorial
that appeared in yesterdav's Statesman,
entitled Strands of Protest’. I quote for the
benefit particularly of my. hon. friend Shri
Vasant Sathe. (Ingerruptions). It says :

“If a few days’ imprisonment provokes
this kind of protest , one must consider
how the Congress (I) would react if
Mrs. Gandhi were imprisoned after trial
in a court; one must also give some
thought to how her followers would be-
have if they were again back in power.

They have clearly demonstrated, if any
demonstration was needed, that they are
not going to be bound by norms of
legitimate political protest or of demo-
cratic administration, When frustrated

they will be bent upon subversion and

anarchy; if in authority, they will again

misuse power.” .

This is what the Sgagesman’s editorial com=
mented.

Mr. Deputy-Speaker, Sir, in conclusion.
I want to say this that the time has come to
speak out in this Parliament, that when
any dissent from any quarter comes, we
must tel [the respective supporters the voters
that are our masters—after allwhen we
come here, we must tell the voters and
supporters that we are serving themin a
capacity of humility, wemust tell the voters
that violence is not the way; non-violence
and democratic dissent is the only way.
We must do that, We, the politicians
and the rulers have the foremost duty,
and itis to maintain law and order with the
firm hands. I would only conclude by
saying that restoration of values, recons-
truction of norms and standards of public
life and conduct are our ends. We must
do everything consciously and unc .ascio-
usly, actively and passively, to maintain
ami' strengthen the values and standards
of public life.
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Lauly, Sir, in thjs very House, a men tian
was made as o what h.ap;{)cnrd after the
House adjourned on that day, Thursday,
the 1g9th December,  As a Member of the
Privileges Committee, I was 4ll the more
keen to leave the chamber after the Housce
Adjourned, I did not remain a minutc
in side the Housc after the Housc adjourned.
-Now whatever happened that evening in
the Chamber, in the Parliament House,
within the cts of the House. ' I.do
mut think; it will be right to blame the
Watth and Ward people. and the staff
who were always hardworking and were
daing their duty ith devotion and dedica-
tien., How could they prevent -those in-
-truders—Bx-Speaker, Ex-M.Ps.; Ex-M.L.As.
and the futurc, the would-be Membersand
everybody —if they behaved ive-
ly? These people of the Wateh and Ward
who have been serving in the Parlinment
ll'lou'c v::.:’ dedication and 3

hope pray, shall not wrengly
punished just because they could not stop
some body, some VIP comwng inside:

I am app:aling, finally, to all concerned
that violence and confrontation must
end; sensitivity and goodwill sanity and
good sense, must prevail all around, and
itmust also be remembered that Abraham
Lincoln’s dictum is true-to-day and will
be true for all times to come that what-
ever we do in our public life, in our poli-
tical life, in our private life, inside and out-
side Parliament, we must always show
‘malice towards none, and charity for all”!

ot m'gﬂ(m):m
T@'ﬂ,ﬁﬂ% o s gE, A M
W e €Y oF wgR AT @ 8, IEE qIrETST
W W g w7 ST R S ST
BN ¥ mTY IM A ey v amTaor |
t frea at = A shag wafo @@ & gwr
& §Y w1} f& waRTATHl A S S e

SHRI VASANT SATHE: I think this is
an unfair remark.  ‘Tocall them dogs
w3 have been eriticising nere so violently
isnot aright thing. (Interruptions)
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“Viplcncc is the negation of demo-
cracy’
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a vast hypocrisy dominates our political
action.
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Politics without morality is absolutely
demonia.
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Our cowmtry grows by night when the
politicians go to sleep.
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*SHRI K. SURYANARAYANA
(Eluru) + Mr. Deputy Speaker, Sir, after
having heard the views of all the hon,
Members of this House who have spoken
so far I came to this conclusion that there
isno differencr in their words; the differen-
ceis very much therein their hearts. The
plane hijacking which took place two
days back shows clearly the ineffectivencss
and poor administration of the present
Government. Holding only a toy pistol
and a cricket ball, they created an incident
which shook the entire country. Instead
of accepting their weakness, the Govern-
ment are trying to blame others. People
of this country have given their mandate
to the Janata Party, because they lost
faith in the Congress which ruled the
country for 30 years. Rejecting of the
Congress and its replacement by a Janata
Governruent has been  very much in acc-
ordance with Constitution, It is better
for the Janata Government to improve
upon the policies of the erstwhile Govern-
ment.  Instead of rejecting policies which
the people did not like, instead of persu-
ing progressive policies, the present Janata
Government is consistently harping on the
failures of the  erstwhile  Government.
Itshould not be forgotten that many of the
present Janata leaders are Gandhian and
their policies are Gandhian policies, They
say that their Government is determined
to better the lot of the poor people. It is
better if they devote their energies to
achieve that goal instead of spending their
valuable time in criticising others policies.

* Che original speech was delivered in Telugu.
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[Stri K. Suryanarayana]

Ta»ris wi> are univare of the glorious
histor 7 of tas Gorag-:i. oaly indulge in
blan ay taatparty, Maay of the lcaders
of ti: ruling party  were ‘mernbers
of ths Ooazress in tiz past. They must
shars taz alams 57 tas Nitlures of the past
Goraeansat 51w Moragi Desai, Shri
Jaziivan Ram aal GCaoudhary Chiran
Singa  were  all  stauach  Gongress-
m-n in the past, Forgetting that fack,
th: -iling partv is uinscessarily blaming
ths 3»17°:88. W 1t 1r they were the oolici-
es of Mihatamyiji or Shaheed Bhagat
Sing1, they rcfizctz1 their patriotism and
their will to sacrifice their lives for the sake
of the country.

*Sir, ths caste conflictis going on in our
country. This caste conflict has much to
d> with the present uarest in the country.
The failure of the present Government
to protect the interests of masses is the root
cause of the present unrest. Th+ Janata
Party which is in power in Northern States,
has failed miserablyin this direction. The
prescat m-=ss has stemmed out of praple’s
discontent. They have done virtnally
nothing for harijansand other wraker
asctions. The presant unrest is the pro-
dazt of their in=fliziency. We wer: the
m>n:rs of Justicz Party in th: SoHuth
fo: som:tim: Ewven after the aivantof
Conzress with our id=ological diff:rences,
wz did not quarrel with them. It does
not mtan that w2 shoud quarrel when
o1 ilnlagzies ditfar. [t is immaterial,
Sir, wis remiiniin the Governm:nt. All
pastizs should com: togsther in facing the
ani-chy, lawleusa=ss ete. Long  back,
daring th: Buldgst Sewmion of 1977, we
madisit clear that we are prepared t2 ex-
tend our hand of caaparation. W= kant juiet
waen vou filed cases azainst Smt. Indira
Ganla, Shn Sanjay Gandhi and athers.
W: did nat even peotest. But, Sir, it is
quite painful t» note that your party has
mai: it a big ivsuz and it is dxvatiag its
tim: andenzrziss oo thisisue, Yoiu have
crnaltalyfo-zotten why prople havs ~lect-
el wvria. N:th:- w2, nor the Chravress
{orzaaisation) nwvir interrunted. When
there 1s Suprem~ Court , High Cou-t and
other brdies where justice can be syaght,
yra hav: oaly ' rizdistd tas i1 hy
h-iazinz it inty’  Parliamme, Yo are
g~y3ly mistakan, if you think that we were
juit clzeted o va20ort oar lead=r,  We
canstforgze that »ar prople have sent us
a3 their  represzatatives, On ths other
hand, vou have comolately forgstten for
what purpas= you wsre el=cted by the peo-
ple. Thourzh fivs political parties came
to1:th=r to form a nzw party th~ir minds
and hearts did not eame together, Your
visws arenotons.  Your voice is notone,
Crowlhary Charia Singh  differs  with
= Shrr Mbrarji D=ai. Unitvisabs=nt, T
hasa:nel to eriticiss,some of the:policies of
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the tlﬁen Prime lgﬁhnu;:'n Smt.Indjra Gandhi 1
in the past, but Morarji Desai
staunchly suppurted her and her policies.
Is-it not strange that the very policies ap-
pear to be wrong now, because they are in
another party. I remained the same.
Neither I hesitated to criticise the wrong
policies then, nor any am I hesimtizj
now. A famous poet of Telugu observ
three centuries ago that the people who
try to find fault with others are oblivious
of their own. The pepple of the South
have clected us because they have faith in
us and our policies. ‘Our programme has
been accepted by the people.  In arule of
g0 years we could not commit as many
mistakes as you have committed in a shert
span of 19 months. In your own Janata
ruled States the harijans and other weaker
sections are in a pitiable condition,
as compared to their counter parts in
Congress ruled States, 'We are treating
them as our equals. But here, they are
not even looked upon as human beings.
You are within a distance of Rs. /- from
Delhi, you are forgetting that you are re-
presenting the poor of the countryside.
Sir, in the South, they have immense faich
in us and our policies that is why they have
sent us as their representatives in Parlia-
ment. Sir, Choudhry Charan Singhji
forgot to quote one thing. When asked
about what the difference was betwren
Shri Kanti Desai and Shii Sanjay Gandhi;
he gave such a reply that it appeared to all
of us that Shri Kanti Desai is cleverer tham
Shri :"‘sarljagva Gandhi. What is the use of
blaming njay Gandhi when Kant
Desai himself was no less than that, Sir
people did not send us here to discys
our psrsonnal matters here when we are
drawinz our daily allowances etc. at th~ir
cost, it 13 not good on our part to waste
our tim= on other things which do not re-
late tothe progress of thiseountry.  Janata
Government is blaming the Andhra and
Karnataka Governments but they are fora
getting the stuation in Bihar and certain
other parts of the North, Mr, Misra was
murd=red in Bihar in daylight, Janata
party members are hiding  these facts. T
am not just criticising you, I am saving
all this bzcause atleast now we can try
together to put an end to this unhanpy
situation prevailing in the country terlay.
If we try hard irrespective of party affilia-
tions to create again an ideal conditions
and healthy atmosphere, T hope we will
succead init.  Nobody knows who retiiens
to this august housc in the next elections,
but my request to the Government is, to
do somcthing when it is in power to miti-
gate the sufferings of the poor. May1l
humbly request the Government to take
urgent steps to see that the lawlessnrss is
ended in the country as soon as possihle?
With these words I conclude,

&t T gem fauEt (FWw) @ SuTerw
wireE, O g A e % v e
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SHRI jANAgDHANui; PODJAR‘:(
Mangalore) : Sir, at very out set,
{ oondmn)wilhout any reservation the
violence which is spreading throughout
this country. But at the same time,
1 want to ask some questions because
T heard some of the speeches delivered
by hon. Members from the other side.
Instead of condemning violence, they are
putting the entire blanc on a particular sec-
tion or a particular party. If you had ana-
lysed the situation prevailing in the coun-
try today, you would not have gone to the
extent of condemning only one party for
violence.

Before going into other aspects of this
issue, I will tell you what has been happe-
ning in the last two days in Bantwal Taluk
in my constituency in Karnataka. You
have been saying that the Congress (I)
party is responsible for violence. The
Muslim community in Karpataka had
voted for our party during the last elec-
tions. What is their fate ? With pain
and sorry I may tell you that thc other
day a nunmber of houses and shops, a
durgah and a Madrasa were burnt by using
dynamite sticks. Can you believe this ?
Who has done ?  Itis not the Congress (I)

te. I am telling you this because you

ve put the blame on one party. I have

received information from my consti-

tuency, and they are putting the blame

on you people, the Jana Sangh and

Janata party people. Are you going to
aceept it ?

So many things are happening today,
What is the reason ? The main rcason is
that you did not have any sagacity and fore-
sight. During the course of the privilege

ings  here, the learned leader
Mr. Chavan said that the country could
pot afford violence because it is already
suffering. Today that is what is happening.
Why ? The root causc is that today there
is po national leader. It is only Mrs.
Gandhi who can give leadership to the
country. You may not agree with me
today. Ope day the country will realise
its mistake, Today there is overwhelming
sentiment on the part of the country for
Mrs. Gandhi. They are prepared to sacri-
fice their lives, their property, because of
the mistake committed by you. If
anything is responsible for violence to-
day, it 1s vour action which was taken a
few days earfier. If you had any sagacity
and foresight, you would not have taken
that action. The people of this country,
the weaker sections of the countrv expected
something better than this from you,
They bestowed confidence in your leader-
ship, bu.gou did not redeem your pledge-,
your lormance ":'Il'gd:mth come up 3
their expectations. y the people 7 ¢
sacred and frustrated.
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What is } ppening in Bihar today ?
I am not against reservation. I gslse
belong to a backward community and I
am for reservation for them. In my
State of Karnatalkt, 40 per cent reservation
bas been given to the backward classes, .
It is your own pecople who are not for
reservation. Why is there violence to-
day, who is indulging in it ? Is itthe
Congress (1) people ?  Itis class war that
is going on in Bihar. That iswhy I
am asking you not to put the blame on
particular sections.

Today vou claim that you have got a
right to speak on the violentincidents and
democracy. I have been secing that
today vou are speakigg about democracy
and about violence. hat have you been
doing ? OQur fricnd, Mr Sathe, said a
few minutes earlier that you poeple were
also responsible, T endorse the same views
because three years before, the rightist
and the extreme leftist forces had joined
together with a common objective of
overthrowing the then Government esta-
blished by the people of this country and
attempts were made to destroy the very
fabric of democratic administration. That
is why Emecrgency was declared, Mrs
Gandhi was not for Emergency, who was
responsible for it ? T am telling the Con-
gress-1 people and workers that today if
we resort to violence the same will be the
fate in the years to come. We are pot
forviolence. Qur partyis not for violence.
We definitely condemn it. I am not for
violence, Immediately after the elections.
my oflice house was ransacked and proper
worth  about Rs. 20,000 was smashed.
At that time, 1 did not complain that the
RSS people were responsible. That was
not my case. I am not one who blames
anybody for it. As stated by Mr Sathe,
violence is not going to do any good for
the people.  Whether itis hijacking or
resorting to violence, it willnot do good
to the country. We are not for that.
Qur party is not for that. We condemn
such incidents without amy reservation:
categorically. At th same time, the hon.
Members on the other side of the House
should also realise what is happening
todayin the country. Itisnotin Karnataka
alone, in Andhra Pradesh, in Bibar
and clsewherc throughout the country,
this condition is prevailing. You must
take care of this., People want peace in
their daily life. For the last 19 months,
unemployment ison the increase. Remo-
val of poverty has become a secondary
issyc. What is happening ? Student !
unrest and rivalry have become the order
of the day, because of the failure of the
administration. There are some good
people in the Janata Party and they must
rise to the ocoasion at ths time and say -
that we, the Indian-neople, waot demo-
crary. How ? Not withviolepce. We
must have a peaceful life in this country
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7 e have voted you to power tor that.

, the laSk of the Janata Party is to
gwe the le food and shelter.
If you fai is task, ' tomorrow, the
‘people who votcd you to power, will throw
you out of power.

I
I am telling you that Mrs. Gapdhi is’
the only leader of this country who can
give a good and dynamic leadership to
the pation.

With these words, T conclude.
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g Aighom @ T AT
g1 ag ot € 3w et W g0
wofe AR 79% §i A et W9
uT ¥ AT W WIOT EE SuveEr o fadndy
WA g A Ak oo A
e g e fem axg & wfw Y @ s
g g wR frw ag @ ww (WE) ® AW
e & few ag & ufgam wig
Jo% fag agq 9@ & Wk 7% ¥ onit R
F yfaw a4 & @ §F fax wrEm
® AT FET § fe oW gwosw W
W%&@m%uﬁﬁmn
w91 & favar #1601 wwEA & A
¥gw A 9 TIH KT Afww A%, e e
e ® ik |

SHRI R. KOLANTHAVELU ([liru-
chengode): M. Chairman, Sir, I am
here not to say anything about the misrule
of the previous or the present govern-
ment. Whatever the circumstances and
the party mav be, I am here to appre-
ciate the good things that have been done
by the previous as well as the present
government to solve tiie problems accor-
ding to the aspirations of the people.

Now, Sir, in this discussion many of
the members have pointed out the pitfalls
and offences of the political leaders as
well as the ministers. But I want to
emphasise that whatever the government
or the political party it may be if the
government wants to rule the country then
it will haveto  adhere to its duty and
sincere responsibility.  As you know Sir,
we are elected by the people who are
mostly illiterate. 5o, if the Janat. go-
vernment says that it is trying its maxi-
mum effort to Tulfil the aspirations of
the people then I may also say that
AIADMK government in Tamil Nadu
hay. got eyually a greater responsibility
in rugning the Statc also. Qur Prime
Minister knows very well that our Go-
verntment is ready to cooperate with
the Centre if their policy is on the right
lines, which can be pursued according

to the aspirarions of our Tamilnadu people.

Here, Sir, I would like to submit that no
sane citizen in this country will ever
suppont the acts of violence against the
socicty as a form of protest however
great the provocation may be, Violence
begets violente: It is of imperative
importance that the authorities must take
suiable stgps in advance to forstalland
pravent the acts of violence by any section
of society. It very often happens that
oonda elements thrrve in such 2 situation.
would Mherefore strongly urge the Go-
vernment and all parties to ensure that
mone of their actions results in a climate
of viclence and also *~ see that any form

of protest is allowed to be continued only
on coastitutional and peaceful lines,
without endangerng in the least, public
life and property and the lives of innocent
citizens of out'country. :

15 hrs.

In this connection, 1 would like to
bring before this House the shining
example of the Tamil Nadu Geverument
which, despite many acts of unrest created
by the anti-Government parties, took
safeguards in time, so as to protect the
public lives and property and to nip the
disurders in the bud, before they assumed
a shape likely to disorganise the system,
under the leadership of M.G.R. with the
golden principle of our Amnna.

We in this country arc heirs to a noble
tradition set up by Gandhji. There is
no reason why we should not expleit it
fully bv peaceful forms ofprotest, ~—
peaceful in thouzht, word and deed,—
i a certain sitvation arises, demanding
protest. The justice of  the cause for
which we fight carrics its own conviction
and it is not necessary to break heads or
burn State property for reinforcing our
demands. If it is s0, then, every law itself
would be on trial under each cirerms-
tance.

Sir, regarding hijacking, the initial
news that trickled gave the impressicn
that it was a daring act, as all hijackirg
is to get some1anscm. Of course, we
felt disgusted that the lives of innccont
passengers were uscd as pawns to serve
the ends of same desperados,

Sir, the incident shcws how  vitally
necessary it is not 10 relax vigilir oo,
even for a moment, il we have 1o safe-
guard the security of the plane and tle
passengers. But this licinous uct was
done—done right at the doorstep of
Delhi. The peoint as to how these vou ths
were allowed to  get in with their lethal
weapons,—though new suid to be nere
toys—requires to be fully investigated and
future remedial acticn taken, in the in-
terest of the safety of th.ousands of airlines

passengers, -

The later news that ! ese hijackers stibod
the lives of the patorgersagainst tle
release of Mrs. Cai 1} has invested the
situaticn with a hig! drama and it has
also created some 7y rehiensicns in cur
minds as to what ow country is cenir g
to.

Sir, we have to thir k our lucky stars
that the situation her  come o an end
withour any damagc cdone. But  yet,
we are not without a pirofound feelirt of
uncasiness, I have npotdoubttha' m
thorough enquiry wou'¢ te made into ti e
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incidént and acticn taken  against the
recurrence of such: a situation. Let me
repeat that the basic thing to be taken
is to avoid all forms of violence, hijarlcing
being a particularly dreadful metho

of violence. Thisis the time for all-
thinking men of all parties to put their
heads together and strengthen ‘the ccde
of iconduct to ensure  that viclrnec is
eschewed from publiclife. This will
however involve a great responsibility on
the Governent . The Government shouuld
see that the problims of the pecrle are
attended to with sumpathy and ima-
ginatior.. They should see that cor-
ruption is rooted out and injustice I+ vot
done so that we may usher in a socicty
free from the evils ol caswism. cemmu-

palism and poverty,

Under the present circumstauces, T
hope that the present Government  wil]
sec to it that such a kind of violvnee, hi-
jacking, etc. will not take p:lace in future,
The Janata Government much set an ¢xa-
mple to other nations also that we will
pot allow our people to indulge in hi-
jacking of plane or any nativnal oftcnce.
{‘lcrc 1 may mention that the prireiples
of Mahatina Gandhi have heen mis-
understood by some of us. ‘The prin-
ciples of Arigyar Auna and Perivar are
comparablc  with those of Gandhiji.
Therefure, the Governmient at the Centre
must prove that they are running the
Government for the progress and pros-
perity of the nation.  Lastly, I would
request the Government to take a severe
view with regard to the  hijackers and
they should be punished severely.
¥ necessary, the properties of the hijackers
should be confiscated in case they are
found to be guilty, Thank vou.

st wren wuw (¥ ) ;o awwfy
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v v oz 98 wag IeT aewadesa st

o @ MY aae § qaT ArAr g W dar
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o1  Hijacking of LAC:

e ¥ wfew g ag
¥ sfwesr whas
%Iq!:'i'ﬂ oF qmare sfaw u}:g ELi
# g0 ®T W7 K &G0 O

MR. CHAIRMAN: Shri O. P. Tyagi.

SHRI K. LAKKAPPA: You cannot
call three people from that side onc after
the other,

MU CIATRMAN: T have got h=ce the
timr allotted for each party. The timz
allotted to your partyis 53 minutes. If
tim: reniians ysu will bz given time,
I kasw how ti coaduct tnx prozeediags.
Shri Tyagi.

st Wix wEw aen (FIUET) . garady
WHNIT, Wik TR FZA T T AAT § WD
# #aqqn § 5 €7 «gq a0 ¥ W@ ¥4
wifgr 1 @z fx3ar wiizar §5v &, & 31 @
¥ gt s&8u fF T THE Y R I 2g
farar st gz 7 Af FHF T wdi am
LG CE T GO £ (D]

X7 & grfdAfen gar,  AvrrA A6
Iy A¥ Y, g AT \AT F AT A A%
RT3 e §, 71T Ta Iafamig @y
qfr, fzaF wif@ o N A7 qEr A YA &
a wiEpfas ziwr &, T megwaY i
qratd 9L 2q F NfFEFT 77y w1 qo o
firar &, afasia afzat gt d, &, e aofedy
weqfre, :F'{r wiTT H SIE FL IT qAX
# widaiz 7 freqrge 3 gAR IAW
wezfaar wAar 3 3:@iA far wrard o
"ML 77 T %.:t ERGE RN E R 4]
frar & 37 Ffaqazes NN\ 7L wie
frq7 fEar, a8 wi% AELE (9 T49 TgH
qr fradt sfha aidy & freg fafador sraq
gt fra g Tar QA T ;A F AN
@Y A, B3 A0 X1 W 9 fF qrNaf
ghezar iy & faars wv oead forgr o, @y
gaam w3 g & qfoma wggar fe
FE XL A A AT @ A
X ®1 gkds fearaar 21

FITZ A7 AGAF G AT AT, AY I
sqiEqi 7 w3 f6 €@ wsdg A IWM ) ww
qrays F %3 5 2957 A7 A3 & A 3407
wy e qrord ¥ TN weodz A IIT R
Ay a5z 5 gz feraras wagg ar [ a
af g wiw (wik) Ralilk il HET A
gexlat ¥ AT T BT TUI, TF WY ATIAAC
ﬁr'irf FwL, N TACAIT A TiAA ez
g w garadr v R 33 A2 3 feufs
faory, wof T v a3 343 72 Fed Fyar v
o, 7L AT qr% AT AAT A€ R

'DBCEMBER 128, 1978
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o A wr e e 9w 9T
AT Aoy oY wwy WX orraT Ay YT, AY
=T witg ¥ o wreeft oW g, R

CTFTHET AT THT T, XTATHT ¥ AW, W

“efrgrr wiilt Rrrre” & AT oAl gu g
iﬂmfﬂn m’t@mg‘fﬁqm“
wm ¥ weafay &7

W HE (crrﬁ) i widy s |, ¥ W
®z¥g freal qaro waeg Agt &, @Y &

wedt ¥ mmygm w d  fady fear ar
aFm &1 R S g aT EE @ ae g
/feT gat FX UK wrE—wqar-44

gfd oz dma o¥zar &1 @
ATAR T A T FIAT A AT AW
¥z g erer @ fr ag AN G2 § AeA
¥ #aAar g fs uag w®(iA e &

4

wer 7z & fw a1 qrraq & faday v
geqra grar wrfge ot ag¥ o a9g g9w, 1§
gftr ardr, WY os sawafesr G, fraer
fafa¥s Ma7 N @ FE w0 UL 9T\
¥ #r3T W% g AIFNT FT WG F@C §,
wHifF 97 g8 a7 grIq & friq g
IFT w0 f& d wIT FIEq Y UOw? WL
W g1 9AR T w47 & 93 Awaifas
WA 9t 1 AT w7 w3 Arwr & 5 ghew
amdr #t frgr ®O & g agar g o 9a
126 WrfAaY o7 Fq0 FET @1, IFA ¥ TTE
Frdr fr 33 greEa qar s war i ua
®t 3% @ar A8 @i faraacr & Avxaw
#22X FFaq A ATH fasra argq, ma gk
wizdy &, ga ar ;s g3 ¥ fAC &, g A
gk o7 A Aer A0dR, 7t shra qiey
FEIg 11§ aqqar g v Ry midr sy
BIE AV, 2 A TA AA A UF AATE ®
faars stami ¥ 7z ¥ dedT weA 1 AZ
WA & fag um 447 & Jqiedr 2 =@
qrs afgz & 5 arg EqveEr v fqeqm 7 w¢
¥ mraiardr  faearm woav I § avArand
# fasarg § WTH, IX A AT FAT AT
qFEZY F I FTRT WE as'q'“rm #fr A
Atz wqradi 7 fedvd @ ¥ weare g waghaal
¥ gy SAR L A ar qre qiw faw 3T W@
gig wed & fqa Aar &1 agr ag o § 9«
FF FadA ®A W oF I T IO F TOYT
A dra wrafem ® AT @ AR
frg & fn =ar of & 3w ogw? XQ
qa@ w 747 gar 1 AfwT AAw o & aFgar.
93 FL A & AW aF F ovE AT
arg vE It aFE | AITLET a3 A7 Fear o
@ g

garafa wgrza, w7 F 7z w1 fdet
7 A7 a1 &, w9 F A A Az wrav g,
75 ar @z ¥ gr3q 7 O 4f| cawr Aeqw,

F
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T @y § A A fE o wren wh
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*“Terrorism must be staimped out. We

must find ways of checking terrorism
and see it disappears”.
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Terrorisrn is a thriving  international
business. Kidnapping hs become  one
of the Western LEuropean, fastest growing
industrics, and  over the past years, tens
of millions or dollers have been paid to
sccure  the release of millicners, indus-
trialists, children of  wealthy  parents
serving in multinational corporations.”
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. (a) Any act or omission taking
plac: on board an Indian registered
aircrait waile in  dligat elsewhere
than in or over India waich, if taking
place in Iniia, would constitute an
offence under any law in force in
Indix shall constitate that offence;™

# argan § 6 36T AT F AT
HUAA ®< | AG B GO EAE ATeX § W19 A
€C AT IAT IE §

o gor 99 7% s At S a% s wrf
geifer @ A X wow@r g7

A w ag & fs Y 239w } agam
enfad # gt wfEw o

SHRIMATI
NAN (Ciimbatore): All the Members of
the House are wanting a clarification on
this, namely, how is it that the Air India
Maharaja has come and is sitting next
to the Minister of Tourism and Civil
Aviation.

PARVATAI KRISH-

st oW mEn (T T ) fa:mi
9= grm &t SEwr woew g e feam
T T g
 SHRIMATI PARVATHI KRISH-

NAN: I am very happy with the clari-
fication. From his voice we know that
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itis Mr. Raj Narain. We are no longer
confused.

SHRI RAJ'NARAIN: Kisans are going
to bc Rajas.

SHRIMATI PARVATHI KRISH-
NAN: The clarifaction is complete, The
voice is familiar,

wo o fag - & W ¥ gfeww
¥ o o T@ FFW AEaAr ‘lmﬂﬂﬂﬁl
gy, g %Y gfes ¥ 0& &
g g e s gk Afen Sfol ol
wifag iR feevdz wifage afwrde g wifgg
qTT (W AR F FEA TG A A T
wifeq 1 83 Fwag g fF @& o ag
FAAT g 1 wgh @l A gr§ dfw

gré Sifen # zraiee aqT §, gafag gt
®r ¥F e § @9z T gm0 wfgw 1 50
FOroety Agi ¥ 9F 74 €, JAFT X =S
FQ@T § WA AA OF AT 9377 F w7
qI FERFE FATE AW ¥ AG IA@ AV T
qg SIS WA T 5T €, I7 INa
FIA 41 | gAfwe F Far faQet I@ ¥
stém Fear g 5 adgena, 4, faar feay
gadtfas  gfedor &, 39 gear & fawy
g Ifgr a9k awrR § 770 IfgT fF
TARY 75T ¥ wey Faw AT Ffgw

st sivgem fag (d72) : Favafa s, ga
faqg gz faadr aaiar I A9 & Aguar
T argar g Afsa &, A A oA
oA wEfgr w7 JEa 2 fa faa ot &
frogart & @@ ITF  Amdsl § Qq
enwifas & | AT IAF GREE] 47 IR
T FAWH F AT 3BT AT Ag W wTAITEE
g

16.02 hrs.[Dr. S ssdiLa NAvar in the chair)

qurafa #Igr, gaTes IT@ IO IW
AT & T &7 TI07 I A4 IZAT, WA g7
Qar &r9r § 1| geT Fa7 ag § 5 g 0
& AT £, w2dT dy g gadAwifang

frera w7, a@mz & ke ar awar
g fom q fedt ®Y @Y€ wrafer i QY w6 80
Fadx # gy gar wear g gfaw o
frogardt & g fedr ) aeds § oY sy
wt, wrrw &, e gl (SR e 05
qTC g4 SO ¥ TR H &1 ag aeeTe
srever 7 A AT 1 F g8 g ¢ e e

w1f w7 fear &7 adY | dfew
w §? ww g wswE § @
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SHRI P. VENKATASUBBAIAH
(Nandyal): Madam, Chairman, I have
been hearing thc speeches of several hon.
Members  who have been participating in
this debate, some belonging to the ruling
party and some of us on this side, wh
wanted to be more loyal than the kino

g-

Madam, we have been clearly declaring

that we do not believe in violence.

Every congressman wherever he is, his
blood is ingrained with non-violence and
peaceful a satyagarah.  Madam, I only
wanl to quote a few events that have taken
place during the few days we have been
assembling herc. I would only quote
the editorial of the ‘Patriot’ which neither
belongs to our party nor reflects our
view:

“The opposition cannot but protest
when it is convinced that an action
is unjust and arbitrary, though the
minority can only have its say while
the majority always has its way. But
the Indian experience has convincingly
demonstrated that a Government
cannot rely merely on its legislative
majority, however brute or overwhel-
ming it may be, for the smooth gov-
ernance of the country.”

Madam, on many occasion the Prime
Minister used to say in this House that
violence is in the air. [ would like to
ask the Prime Minister who are responsible
for this violence in the air ? W
our party respomsible ? Under our



103 Hijacking of I A.C.

very nose two innocent children were
murdered and the Minister of State for
Home Affairs is supposed to have said in
the other House that the people get the
police that they deserve. has
there been systematic  violence in the
country and what are the reasons? You
must go into the maladies of the situation.
The most important factor that has
given encouragement to the anti-social
clements in the country is that they have
lost the comfidence in the government
and the government has lust itr credi-
bility.

I would like only to quote one another
editorial written by a very respectable
newspaper ‘The Hindu':

“It looks as though the internal crisis
of the Janata Party will go on and on
and on until the many-hecaded conglo-
merate disintegrates under the accu-
mulated weight of its political and or-
ganisational ineptitude.  Whatever be
the adopted, it is clear that
the decisive and rude break between
the forces headed by the Prime
Minister, Mr. Morarji Desai, and those
mobilised by Mr. Charan Singh will
have a powerful impact on the national
situation.”’

Madam, this has been quoted only to
show that government has failed in its
duty to govern in the country and im-
plement many socio-cconomic problems
in this country. I may further state that
for the last many months government
by using its powerful media has been
systematically character-assassinating
and also spreading all :orts of rumours
and also blaming our party for every-
thing that has been done in this country.
It has created an atmosphere of uncer-
tainty and also a kind o psychosis ameng
the people that Janata Party has got only
a one-point programme and that one point
pro me is to character-assissinate our
leader and our party. The recent events
have been the culmination of all these
factors which have come up in this
country.

Madam, I would like to place before the
august House how some of the congress
workers have been donc away with for
the simple fact that they belonged to our
party. I will quote a few instances.
Mr. Ganesh Prasad Pathak, Congress
President of Chitrakoot was shot dead.
Mr. Pyarelal Sharma of Ghaziabad was
murdered quite recently. I will bring
another pathetic fact to the notice of this
House. People were shot dead simply
because they were following the leader-
ship of Mrs. Gandhi. There have been
cusew of brutal murders. There was the
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case of one student at Mucrut. He wss
shot dead. Another Mustim bos in Alis
garh was shot dead. What liws Le dune?
The fault he did was, he carried the por-
trait of Mrs. Gandhi in his blcod. He
was shot dead the next day. There was
a Harijan, called Pratap Singh wlo was
murdered and his face was mutilated.
Many people in Bengal were done away
with. Why I am telling all these faciors
is to show that violence has been en-
couraged. Violence of all forms has
been encouraged by them. 1 am not
on this score saying that violence is ad-
visable, or violence is to be encouraged
A our friends have been telling us, vio-
lence and democracy go ill together
So we have been impressing this on every
political party that there should be a mna-
tional consensus and there should ke a
rule of law.

Shri Morarjibhai, a living Gardhian,
has been telling yesterday in the Howe
that in the matter of Goa, he was only in
a minority of one. The other membeia
of the working committee had (ip(.‘tld
him and he stoud his ground well. He
was supported only by late Shii Jawahailal
Nehru. May I ask the Prime Minister:
Why he did not stand his ground when
the extremists in his party wanted the
blood of Mre. Gandhi? when they
wanted her to be expelled, when they
wanted her to be suspended from the
l.ok Sabha srssion ? DBecause, it was
a matter of Kissa Kursi Ka. That is the
reason why the Prime Minister who has
stood for his conviction previously has
yielded to the extremist clements in his
partv. That is the reazon why an-
impression has been created that 1he
Janata Party, with iis brute majorty,
wanted to be vindictive and they demandec
such a disproportionate punishment, which
has been criticised by one and all. in-
cluding the foreign press.

I also condemn the rash acticn that
has been taken by these youths in hi-
jacking a plane. It is beirg cedirencd
by onc and all. Such things skculd never
happen in this country. I hope that
better sense will prevail and that we will
work for the promotion of healthy yper-
liamentary democracy in thie rountre.
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[t o dro Hww]

woyr TE o1, 9% WOALNTAT A wifr ¥ e
®E, 39 7% K1Y faamdt 7 Aoz & v
F oamr? fage aORTT T OTF ¥ W aee
w2 fau T, IR AT ¥ AE ¥

at

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): Madam Chairman,
this discumion was kept today in order
to consider the gravity involved in the
hijacking of an Airlines plane, which was
coming from Lucknow to Delhi and
which was hijacked to Benares by two
youngmen. It was fortunate that it did
not end in disaster; but it cannot be said
that it would not have ended in disaster.
If the pilots had lost their nerve, anything
could have happened. Therefore, the
gravity of hijacking was serious, in my
view, and must be looked at from that
peint of view.

Several countries have passed legisla-
tion prescribing special punishment for
this offence, even upto hanging. We
will also have to pass some legislation for
this purpose. 1 never thought that there
would be such an attempt in this country
at any rate, But it has happened. 1
was pained to hear, that a very respon-
sible hon. Member said that this was a
joke. How was it a joke? To consider
it as a joke is simply trying to defend it.
Such a thing can never be defended,
whether it was a toy pistol or whether a
ball was presented as a bomb. How was
it possible for the pilot to know that it
was a toy pistol? They could not take
a risk. If anything, had happened, I do
not know how many lives would have
been lost.

And all this is h:' ﬂ:;l; of the ;ilolcllmt
ition that ressed. It
mme with all that opponul:ion to the
decision that hus been taken by this t
House im the case of breach of privilege
aguinst Shrimati Gaadhi. Not only this.
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There has been terrible violence through-
out the country, indulged in by people
belonging to this organization. That is
not in doubt anywhere, And yet one hon.
friend bringsmein and tries to eriticize
me in various ways. He is welcome to do
that. When he mecets me, he respects
me very much. (Interruptions) This is
his manner of expressing respect. Now 1
understand what it means, and 1 will
consider it in that manner. But my
attitude and my good feelings towards
him will not change. Let me assure
him. I do not believe in tit-for-tat.
Even if my friends forget me, I do not
forget them. But is this the way to do
it? There have been buses burnt. In
onc bus, several people were burnt. The
car of the Speaker’s son was smashed,
in Mangalore. The house of the Chairman
of the Privileges Committee, wes attacked
and two bombs were thrown. Another
Member, hon. Shri Shejwalkar’s house
was attacked, in Gwalior, at night when
his wile and daughter were alone there,
The same thing happened in the case of
my hon. friend Shri Samar Guha’s house.
They were alone there. It was fortunate
that no body was injured; and they
bravely put up with it. But these are
not isolated things. In Delhi itself, they
tried to create a lot of violence. It was
sought to burn the office of the Janata
Party. But [lortunately it was saved.
We have taken precaution.. Therefore,
we could minimise the effect of it. But
in some of the States they could not do
it. They asked for B.S.F. We have
given that 1o them which they used to
oppose before. 1 am glad that they are
asking now but it is after the event.
They themselves had been warned before
about the consequences? If it does happen,
then are they not responsible for it?

Granting for the sake of argument
that the punishment meted out by this
House to Shrimati Gandhi is excessive, is
this violence justified by any stretch of
imagination? Are we going to indulge
in politics of violence? All hon. members
in this House and all parties do swear
by democracy and if democracy is to be
maintained, violence has to be eschewed
altogether. On no account should it be
used. It was suggested that a National
Conference should be called. This is a
pet theory of some of my hon. friends.
1 have been pleading with my friends in
the Opposition to let us set the very
proper atmosphere in this hon. House,
But all that goes without being heeded.
Unless we give uyp violent language, I
do not think violent acts can ever be
stopped. And that is whay we must
sce. Unlem we adopt that kind of digni- -
fied behaviour for oursclves, we will not.
be able to check violence in the country. .
Of course, the Government has to do its-
duty. It will also have to act harshly in-
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some cases, if it is necessary. We cannot
allow violence anywhere. It cannot be
, justified for any cause whatsoever. When
a man is attacked the right of sclf-defence
is availible under the penal code and he
is justified in defending himself. I do
not debar that. But this violence is not

in self defence. This is attacking the in- .

nocent le, not the people who are
attackinpﬂt)ﬁ.ctr’n, Thcrcfoprz, there can be
no justification for it whatsoever and yet
I find that other things are being brought
in. Does that not justify all these acts
of violence indirectly? This is what re-
quires to be borne in mind and requires
to be pondered over. That is my plea
with all my hon. friends. We must sece
that we stop this kind of violent atmos-
phere. We were charged in 1975 that
we were responsible for violence, when no
violence was caused at all.

SHRI C. M. STEPHEN: Really!

{ SHRI MORARJI DESAI: Yes. 1
 would like to see even one instance. When
we met here on the night of 25th June,
. 1975 there was not one incident of vio-
i lence anywhere. Let them show if any
i such incidents tock place even during
i two years of emergency. It canunot be
said that there was any violence. We
do not believe in disruption. We had
never believed in that kind of a thing.
And if some stray people had done, at
any time, we have condemmned it in no
- uncertain terms.

SHRI JANARDHANA POQJARI:
A man was murdered during emergency
by your party people.

SHRI MORAR]I DESAI: Such are
the persons responsible for these things,
if I may say so. 1 do not mince words
in this matter because this is the most
serious matter for the life of this country,
particularly for the political life of this
country and its democracy. There can
be some limit to irresponsibility. If we
are going to do this kind of thing, we
. shall have to think seriously about it.
‘Then it was said by one hon. member
that this finding fault with some people
is a prelude to ban Congress(I\. There
. can be no such thought even in our minds
of banning that party. How can there
be? Then we will not be true to our-
selves. But this is how it is sought to be
defended. Is this fair? Are you going
to help in this matter in removing the
spirit of violence?

1 phoned immediately in the morning

" to my hon. friend the Leader of the Op-
ition and asked him what is this
ppening? Please sce. He said. “Yes,

I do not approve of it. It is all wrong.”
Then I said, ‘““you should condemn it
properly and thor ly.” I do not see

that condemnation. I do not sec that.
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SHRI C. M. STEPHEN: We did.

SHRI MORAR]JI DESAI: I do not
sce that. I must admit to myself that
I do not see that. Then, RSS is sought
to be brought in. What are all these
attempts? I cannot understand what
kind of thing is being done. Is this the
way to tackle this problem? We have
all, therefore, seriously to think about
it and sec that such politics of violence
are ended by all of us together. Of course,
Government will have to perform its
dutv. If we do not get cooperation, I
am not going to complain. We will do
our duty. As far as it lies in our power
and strength, we will certainly meet it
squarely and fairly. But we will not do
anything wrong even in meeting it because
that will not he justified. We are not
going to c'o that kind of thing which will
not be justified.

SHRI VASANT SATHE: You have
handed Delhi today to BSF.

SHRI MORARJI DESAI: For
what purpose? Because of my hon. friends
I had to do it.

SHRI VASANT SATHE: Because
of Chaudhari Charan Singh.

SHRI MORAR]JI DESAI: No, not
that. They were loudly talking that
they are going to enter them, infiltrate
into them and do many kinds of things.
That is why we had to take all these
precautions. I was not worried about
my hon. friends’ rally or what they were
going to do. I never thought they would
do that kind of thing. But even there
some wrong people might enter to create
trouble. Then we have got to see that
we do not allow that kind of thing. That
precaution we must take. We will also
have to think of legislation to see that
people do not gather in trucks and trac-
tors anywherc. We will have to put
heavy penalties if trucks or tractors are
used against law, their licences must be
cancelled. Unless we take such measures,
we will not be able to meet it merely
by police force, We have, therefore, to
consider it very quietly and coolly in the
intercsts of all people, not in the interests
of onc party or the other.

16" 42 hrs,
[MR. SPEAKER in the chair]

SHRI VASANT SATHE: Trains also?

SHRI MORARJI DESAI: Attacks on
trains, vehicles or property—all these
are there. I do not say this can be done.
Let us all be agreed that we will never
sllow this. .
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SHRI VASANT SATHE: Cancel the
licences of trains, Mr. Dandavate’s licence
also!

-SHRI MORARJI DESAI: What is
the meaning of this? This is how absur-
dity is invoked by mv hon. friend. He
delights in making things absurd. 1 do
not know. Sometimes he dresses also like
that. What am I to do? He delights
in dramatics. But absurdity is not drama-
tcs.

SHRI VASANT SATHE: You should
take 1t lightly.

SHRI MORARJI DESAIL: You take
everything lightly. Why should you take
anything seriously? You only take what
we do scriously. That also you take
otherwise. I do not want to go into that,
I amn beseeching my friends on this oe-
casion to see that we do everything we
can to exercise any idea of violence if it
is lurking anywhere in political life. For
that, we should devise methods and we
should oursclves set an example. That is
all that I have to plead.

Of course, proper action will be taken.
If CBl inquiry has to be done, it will be
done in this matter to trace in. It can-
not bz the work of two irresponsible
bays only. Tnere are bound to be people
bchind it. I have no doubt about i,
bzcause I knpw mzisages which have been
sent by therm.  Bat without my going into
it very thoroughly, I would not like to
attribute motives to anybody. That would
not be fair. But it is a fact. Really
spzaking, those two young men should
;have been arrested there at Varanasi
iself and should not have been sent to
Lucknow. But I think the Chief Minister
told them, “All right, we will send you"
and that is how they came out. He
thought he was bound by the promise
he had made. That also I do not think
should have been done. I agree. 1 do
not disagree about it. That 15 sofiness.
In such matters softness will not do. They
were even allowed 10 meet reporters
there at Lucknow airport. But it was good
because then they exposed themselves
properly. I think that did some service
because we have got some useful informa-
tion. They asked us to phone to certain
places. But all this has got to be done
into deeply before I can build any con-
clusion: nn them. It is not right that I
should draw inferences about that and
blame anvbody about that because it is a
grave and serious matter. Therefore, I
would not like to do that kind of a thing.
But we must go into it very seriously.
And w0 say day in and day out that radio

and television are carrying on a cam?:gn
against Shrimati Gandhinil would like to
see one instance where it is done. There
is more publicity given to Shrimati
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Gaadhi than even to other people. It
cannot be d:nied. Let the record .be
seen. 1 am prepared to put the record
bsfore anybady who wants to see it.

SHRI VASANT SATHE: It is
tive. We do not want this publicity.
For heaven's sake, stop it.

SHRI MORARJI DESAI: All right,
tell m: that the names should not be
mentioned, we will not do that. I have no
objection to that. But you cannot have
it both ways. But to complain about it
that is to be done and that we have
bzen vindictive ~have wec ever been
vindictive ? 1s it not one-sided propaganda
abusing the Janata Party and its leaders
every time? Even in the statement made
here, the same thing was done that we
are tr.ing to conveni this into a star
chambzr. I have no doubt that thisis a
matter of privilege. That also will have
to be taken up.

SHRI C. M. STEPHEN: You have
got majority.

SHR1 MORAR]JI DESAI: But these
are matters which are very serious and
if this is the mood in which my hon.
friends consider it, I have no hope about
it.

SHRI C. M. STEPHEN: To every-
thing we cannot say O.K.

SHRI MORARJI DESAI: But we
have to do our duty and 1 can say that
we will certainly not fail in trying to do
our duty to the best of our capacity.

SHRI C. M. STEPHEN (Idukki):
Mr. Speaker, Sir, I rise to make a few
observations in this connection, not in
a mood of partisanship, nor in a mood of
light-heartecdness but honestly in a wvery
serious mood of full realisation of the
gravity of the trend the national politics
is taking.

Preliminarily, mav I say that the
Prime Minister rang me up two or three
days back early morning and he told me
that there were reports of violence every-
where and that a planc had been hija-
cked. He asked me, what was my reaction
to that? I said: it is obvious, the reac-
tion is one of outright condemnation.
Then he said, you must come out with
it. I said: certainly, unqualified. And
that very day, our Working Committee
met and this is what we stated about
this:

“The agitation should be entirely
peaceful and non-violen . This is
extremely important in view of the
Working Gomminee sncivoclly do
"Working Committre unequive

holroind from

pricates  violence
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uarter it may emanate and a)
to one and all to eschew violence in
any shape or form.”

With regard to the hijacking incident,
we said, we unegaivocally condemn that
incident. Now, in this connection, there
is something whith is very painful, to
which I have to draw the attention of
the House. There have heen  violent
incidents and the allegation against our
Party is that we arc tolerating violence.,
But its working copmittee comes out,
with a revolution deprecating violence.
calling upon from whichever quarter it
«<omes, to stop it and condemn this, 1
would invite the attention of hon. Mem-
bers to the policy of national papers which
reported this resolution. 1t so happened
that the caption given in most of the
national papers was ‘Congress (I) gives
call for satyagraha', ‘Congress(l) gives
zall for continued agitation’ and in the
text; most of the papers just deleted this
part of the resolution which deprecated
violence. What exactly does it mean?
If it is that anybody wants to put us in
the wrong, do it. If it is that you want to
call us mad dogs and stone us, do it.
But when in a situation the Party has
come out with a statement unequivocally
deprecating violence, calling upon cvery-
body to desist from violence and saying
that there will be no encouragement with
respect to this and condemns it, is it not
the duty of the national papers to give
that part of the resolution the highest
publicity in the headlines in order that
whoever may be indulging in a miscon-
ceived notion that the Party’s sanction s
there, may desist from it? That is what |
say. But this approach 1 am just retros-
pectively referring to, wherever some-
thing happens, it is immediately put on
the Congress(I). Some time back Mr.
Atal Bihari Vajpayee in the incident
connected with the Chopra children im-
mediately came here, rushed in and said
that the press was told that it was a
Congress (I) man who was responsible.
Subsequently it was proved that it was
not a Congress{I) man. Again, somebody
writes to *the Speakcr and an announec-
ment is made about the plot to murder
the Prime Minister. The Congress (1)
then denies it.  Subsequently it is proved
that it is an anonymous letter. Now,
when you make allegations against a
puliticar party, let us do it with a certain
s=nse of responsibility because either this
political party or that political party,
we all have got a subsmmi.:;l following
in this country, maybe a majority or maybe
a minority. Throughout the country if
an impression is given that the political
dtrategy and the philosophy of a parti-
cular political party is on such and such
a line, it is possible that the followers of
that party may mistakenly take that line.
I, curbing of violence Is our purposc,
ithen ift these matters we must approach
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it with a ccrtain sense of responsibility.
That is what I am saying. There ntr];
two views about political violence. As
everybody knows, there 1s a particular
view which justifies political violence.
For example, the South American Che
Guevara movement, the guerilla move-
ment, the Ghetto movement and the
Marxist ultimately, the Naxalite move-
ment—they do justify political violence
on the principle that gzvcmrmmt itaclf
is based on violence and therefore, the
Government would be met with violenee.
On the other hand, there is the Gandhian
philosophy which is the Indian philoso-
phy, which does not accept political
violence as a political instrument. Whe-
there it is Morarjibhai or whether it is
we, all of us do take up the positicn that
non-violence is to be the method, we
do not attempt to justify political violence
at all. But on the other hand, let us not
forget to look into the past. Whenever
an agitation is launched, violence erupts.
That happened in Gandhiji’s time, that
happened subsequently, that happened in
quit India, that happened even when
Jayaprakash Narayan gave a call for the
movement. In Gujarat it happened. 1
do not say that purposcly the violence was
perpetrated. Violence followed, -and vio-
lence happened.

T have got before me Mr. Justice Math-
ew Commission’s Report whereitis stated
—he is posing a major problem here—as
follows :

“Be that as it may, there can be no
gainsaying the fact that violence threaten-
ed the democratic set up in Bihar.
Violence was very much in the air at all
levels—individual, social and political......
There is great difficulty in solving the ques-
tion of responsibility in a case where a
leader makes a speech exhorting hisfollow-
ers to be non-violent, nay, protests openly
against acts of violence, but, the hearers of
the speech  indulge in acts of violence.”

“Tt has become our national habit that
whenever there is any real or supposed
gricvance against Government or its
policy toindulge in destruction of national
property like public buildings. railways
or transport buses belonging to govern-
ment”,

Subjectively reviewing the whole scene,
this is a proposition on which 1 do not
think will be much diflerence of opinion.
My friend, Shri Averi, who spoke, spelt
out the reason forit. The new generation
has been raised in an atmosphere where
violence was being tolerated. If demo-
cracy is to succeed, Parl iamcnqq‘h{r;m
of course is there.  The right "of dissent is
also there. The Janata Party itself 4n its
_election manifesto has conceded the right
of dissent, the right of resistance, this
isguranteed. ©O s¢, démocracy does
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not function. If we have got the right of
dissent, if therc is a call for agitation, that is
Jegitimate, demonstration is legitimate,
public meetings are legitimate. When that
call is given, here and there sporadic
violence takes place. Then democracy
isin danger. That means that camnpaign
of dissent becomes impossible. diffcult,
because of risking violence which in its
turn means risking the functioning of
democracy. Thizs 1s the dilemma which
we are caught in...Whatis the solution
for this dilemma? The solution is not
to find fault with one another, the solution
is not to attribute mala fidles to one another,
certainly not.

About the hijacking, as the Prime Minis-
ter stated, the matter is under inquiry now.
Let us not make auy comments about it,
although many comments were made.

We know thatthereisacertain violence
when a political agitation comesin. We
justify it, and we take  responsibility,
although we say this is condemnable ;
nevertheless, in view of what happened as
a result of the call, we justify it, we stand
by it. But in regard to this particular
incident, it is a case with respect to which
it must definitely be said that by no stretch
of the imagination it can in any way be
justified at all, it cannot be justified.

tis not a part of our strategy, itisnota
part of our programme. Itis unauthorised,
absolutely unauthorised/wayw e
Whoever has done it must be given no
otection, no sympathy. We have noth-
ing to do with it. This has got to be clari-
fied absolutely clearly. An inquiry must
be conducted, a thorough inquiry must be
conducted, impartially conducted. For
the first time in this country, the youth are
told : hereisamethod. Thatis dangerous.
Let us nip itin the bud, and no price is too
heavy for nipping it in the bud. T say it
so clearly.

Again, my only appeal to you is this, I
am subjectively saying all this. Letus
assume that the persons who have come
here, the political parties which have
come here, have some influence among the
people, have got a certain measure of
credibility. Let!us concede that credibili-
ty in the first place. Letus proceed on
the basis of that credibility and wait for
evidence to disbelieve it and take up a diff-
crent  position.

For example, yesterday it was said that
Mayapati Tripathi had been arrested.
Immediately the news was given that his
was the brain behind the whole thing.
The radio announces that Mayapati Tri-
pathi is arrested, his was the brain behind
the whole thing. Subsequently, what
happens? It is found that the arrest
took place before the hijacking took place.
This is what happened. ore, let
us not rush to conclusions.

All that I am submitting to is

this is a great nationa]spmb)ioeum. t\IT\Va:
have got our differences, but demoer.

by which we swear, under which we have
got to flourish, under which the country
has to procced, will be shattered on the
rock of violence unless we find a solution to
this problem of violence. Let us detach jt
from the rest of it and analyse it. This is.
the whole process.

About my friend Shri Samar Guha and
the bomb thrown at his house, 1 may say
he is the Chairman of a Parliamentary
Committee. I was mysell Chairman of
two Committees. For everythi ng that the
Committee dues, the Chairman cannot be
responsible. 1 have nothing against Shri
Samar Guha, for the way in which he cop-
ducted the proceedings of the Committee
asits Chairman, I must publicly own it.
For the way in which he conducted the
proceedings of the Committee I have just
nothing against him. My heart is comp-
letely with him in his resentment against
the bomb that was thrown in his house. I
feclthat th whole House must join in iden-
tifying ourselves with his feelings about this,
because he has discharged his parliament-
ary function. We have got to be with
him. He has got all our sympathies—I
assure him. Finally, this is all T have got
to say.

Looking backward, today we discuss this ma..
tter if only we can wind up the debateor 5
unanimous note that this House, to which.
cver party the different areas may belong
whatever may be the political philosophy—.
ultimately, you may believe in violence
the Communist Party, ultimately, Mr:
Govindan Nair mavy say that when a situa-
tion arises, of course, violence may be
there—as of today. every section of this
House believes in  running democra-
cy noton violent lines, but on non-violent
lines. Dissent we guarantee, resistance
we agree, right of  demonstration, we
safeguard. But let us together tell this.
country that as a result of this discussion,
violence, we discount to. This Parliament
or the parties represented in this Parlia-
ment, will not give its backing to this
violence. That is all I have got to say.

Therefore, with respect to condemna-
tion of it, I am asstrong and as serious with
the Prime Minister as with anybody clse
and when I say this, I say my views as 3
Congressman, I say the views of my party
authoritatively, strongly, straightly and
unambiguously. it go on record. I
would request thatlet us end on a happy
note of unanimity at least on this that inr
the matter of eschewing violence we agree.
With these words, I resume my seat.
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SHRI PATTABHI RAMA RAO
(Rajahmundry) : Mr. Speaker, Sir, we
condemn this plane incident vehemently,
Our Leader has donc it—the Leader of
the Opposition—and we are unani-
mous about thatincident. But I am not
sure whether it is really Congress (I)

eople who were behind it. I contradict
1t completely. We are not at all respon-
sible for it, For, as a Judge and a Lawyer
you would know that if really the Congr«
ess (1) were responsible, these youngster’s
behaviour would not have been what it
was. They have not only imposed some
impossible conditions knowing it to be so
for their release, but they have given the
telephone numbers of two members. One
of them is said to be that of the President of
the Congress (I) in U.P. and the other of
Mr. Sanjay Gandhi.

The U.P. Congress President has denied!
any knowledge about these youngsterss.
If really the Congress (I) was- behmd it,.
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those ters, would ncver have divul-
red th’.r:m; rmation. When they have

ivulged the information, means that some
oth¢r people were behind it Itis
mischievous to try to involve the Congress
(I) in the matter. The fact that they
divulged the information is itself proof
that Congress (I) is not behind this
-incident.

[MR. DEPUTY-SPEAKER in the Chair]

As a matter of fact, our President,
Shrimati Indira Gandhi, before going to
jail,in so many words, said that there should
mnot be any violence and that
there should be only peaceful agitations,
if there be any. Shc even told us that
we should not court arrest or any such
thing. She was very clear about what she
said. The Working Commirttee there-
after, in clear words, as has been revealed
by our Leader, Mr. Stephen, appealed to
the agitators not to take toviolence. After
all this, if there is violence in some places.
it is difficult for anybody to make Cong-
ress  (I) responsible. As a matter of
fact, when Gandhiji led the national
movement and when he went tojail, there
was violence exhibited here and there by
agitators. Could we, for that, blame
Gandhiji, or the Congress for that matter?
Such things cannot be hclped. When
emotions are aroused, in some places.
there will be violence. That cannot be
attributed to any party orindividual. It

absurd to think on those lines. Asa
matter of fact, to say, as some friends have
said here, that serious violence was therein
Karnataka and Andhra Pradesh is wrong.
I must contradict that in so many words.
Itis not true at all to say that, in these two
States, there was serious violence. There
was not much violence. Asfar as Andhra
Pradesh is concerned, I know, very peace-
ful agitations have gonc on and it cannot
be said that there was anv serious violence
at any major place. Some minor inci-
dents might have happened here and there.
For that, we cannot hold ourselves res-
ponsible, neither  the Government nor
anybody else. As a matter of fact, our
Chief Minister, Dr. Chenna Reddy, has
taken particular carein these three or four
da /s;the Cabinet had met severaltimes and
had been reviewing the position and giv-
ing instructions to the top Officers; they
have seen toit that everything went on
ully. The Chief Minister has done

is very best. There is no difficulty
whatsoever. Ifatall there was violence at
any place, it was not due to the Congress
(I) people. There was violence for diff-
erent recasons in different States. Take,
for instance, Bihar and U.P. Why was
there violence? Take Aligarh. Why
was there violence? Was it due to
Congress (I) people? Those Govern-
ments arerun by the Janata Party. How
.-_il'll. it that there was violence there?
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That was on the question of reservation.
There was reservation in Andhra Pradesh
also. But there has beetr;.lno u;'iolcn‘:,cﬁ'l;hli&
are going en smoothly there, i

e not o?‘ﬁy Andhra Pradesh? “yl'hat
did the Janata Government do there?
Why did they not take proper action?
Whydo they attribute tous that which they
cannot do? It is absurd to say that
Congress (I) has done anything there.

57.22 hrs. [MRr. DEPUTY-SPRAKER in
the chair.]

My. hon. fricnd, Mr. Yadvendra Dutt
was saying that the Congress {I) people
were frustrated. Surely not. Hc is very
wrong in saying that we are frustrated.
We are really very happy, parr.icularly
after Shrimati Indira Gandhi had been
elected in Chikmagalur with such a high
majority;inspite of the efforts of the Janata
Party, she had won and come here.
But then, they were frustrated. The

anata Party was frustratcd because she

as won. So they could not have slept
even for a day till they saw to it that some
action was taken and slic was removed
from the House. But I am sure, Sir,
Indiraji will again come back to this House
with a thumping majority from the same
place, viz., Cnikmagalur. Then they will
be more frustrated than what they are.
They should not have done this. They
have doneit outof frustration and they say
we are frustrated.

Sir, yesterday, after hearing both the
leaders No. 1 and 2 of their Party, we can
see where the frustration lies. We have
secn, Sir, many Cabinet Ministers resign-
ing, right from Mr. Krishna Menon. The
Minister who has resigned has a right to
make a statement in the House according
to the Constitution; he comes and makesa
statement in the House after resigning.
That should have been done by Choudh-
lary Saheb long ago. He resigned in July
ast.  Why then has he taken so much
time till now to come with a statement?
Then, Sir, what is thc statement? 38
pages statement he has read here and we
were pained to hear the whole thing.
I do not know what the reaction of the
Janata Party is. But, as ‘politicians and
as people in politics for some years, we
did not like the way the wholc statement,
has come up, Then he was accusing the-
Prime Minister for different reasons and
allthat and the Prime Minister gave a reply
in his own way. When the Nizam was
in power in Hyderabad, there were eunuchs.
But we have forgotten that word till yes-

. terdaywhen they were using that word for

Cabinet . Ministers themselves. We donot
kaow what we should sav. He has taken 6
months time to givg the statement. Why
did he take so muéh time? Waasit not 1o
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bargain for a position? With all that be-
h;:g them, they try to accuse us, They
want to give som~ name and hang the
Congress (I). But I can assure you, Sir,
that the Congress (I) will come back with
flying colours as soon as she comes out of

the jail and you will sce where this Party .

18, I

PROF. DILIP CHAKRAVARTY
(Calcutta South) : The discussion that is
engaging the attention of this House for
the last several hours regarding hijacking
of a plane starting from Dum Dumin the
city of Calcutta part of which fallsin my
constituency—the genesis of that, it is now
common knowledge, is the privilege issue
discussed in this House,

There was an exhaustive discussion on
the report which found Shrimati Gandhi
guilty, and not without reasons because
she had no remorse, as the Prime Minister
stated. So, the Parliament, in its wisdom,
without at least any whip from the ruling
Party, arrived at a collective decision and
inflicted a punishment. There may be
different points of view. There were, but
the way some of my friends bchaved,
Members of this House or outside, both
here inside the Parliament and outside,
deserve condemnation. I would like to
carry my friend withme.........

SHRI P. RAJAGOPALA NAIDU :
What have we done, Sir?

PROF. DILIP CHAKRAVARTY :
To quote an incident that happened 2500
years ago in the city of Athens, Socrates
was forced to drink hemlock and he died,
A few days after, Plato was addressing &n
assembly wherein he stated that ‘my
preceptor is no longer in this world. He
has now reached the world where none 18
prosecuted for asking questions.” The
regime of Shrimati Gandhi created asitua-
tion where people were debarred from ask-
ing questions and the persons secking to
find out answers to be supplied to the
Ministers, for fthem be enabled to reply
to the questions in Parliament, were pre-
vcntcd(}rom doing so. Ordinary officers,
lower rank officers, were put in jail and
harassed. Their wives were also not spar-
‘ed, Nobody seemed to shed any tearsfer
them. It has been pointed out by my
young friend in whose speech I see very
many good points—the gentleman who
went on fast I could appreciate the points
made out by him—tried to depict this side
rather wrongly: the punishment which was
nflicted by this august House on Shrimati
Gandhi was notinflicted because sometliing
wrong wat done by her—not at all.
We were objectively discussing only the
imited issue wherein the privilege ol
this House was violated.
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And on that issue, some de-isiors were
taken and, strangely, whil= making out
her case did not spare ioknayak Jaya~
prakash Narayan, a person , who never
aspired for power, a person who has nothing
but good of thiscountry at this hear
a person who advised even  Shrimiti
Gandhi to do things in a way so that for
70%, of the people, the weaker sections
for whom everybody talks— this point has
also been raised by my friend over there
and I agree with that—we may decide
on certain priorities; we have to put our-
selves to the task of rebuilding the country
not by mercly shouting slogans of twenty-
E{:{l;\:i while everything was kept immo-

11K .

And, as a matter of fact, Janata Party
did something restored freedom to enable
our friends, to misuse it not only here but
also outside. The other day, following
the arrest of Shrimati Gandhi, I was in
Connaught Place. Ifoundsome huodjums
shouting slogans and throwing out in-
cendiaries and giving out the slogan
‘Indira Gandhi Zindabad’. They tuke the
name of the Congress. For their informa-
tion, I can tell them that I was in the Con-
gress upto 1948, and Ilcft the Congress
there after. What was the Congress then?
And then, subsequently, in the last
election. T was beaten by some
hoodlums shouting Bande Mataram and
with a lathi thev gave me a blow. [
still carry the scars. Among the Congress-
men, other than hoodlums, excuse me,
there are many good people there; some
of them at lecast with whom I agree.
But. there are few people left who can
really claim to be standard bearers of the
ideology of Mahatma Gandhi. They
are of course ‘Gandhians but not following
Mahatma Gandhi . Although they are
Gandhians in the sense that they follow the
path of Indira Gandhi. That way, they
are Gandhians. These are peculiar ways;
these are the strangest ways of Shrimati
Gandhi’s functioning. Having known
once her functioning, we know what
wrongs had been done, they are claiming,
expecting, hoping that she will come hack
to power . Some fecble clappings were
also there. They themselves are not
confident thatshe willcome back to power.
Ican tell them that we maygoif we do
wrong things. But, Smt. Indira Gandhi
can never come back to power in this
country.

AN. HON. MEMBER : A very good
astrologer !

PROF. DILIP CHAKRAVARTY :
Whatever it is. I do not decide this
astrology. 1 also know the mood of {he
the people, I also know the mood of the
people of your own area: Letusxec whmt

Boeing aircraft 122



323  Hijacking of L.AC. .

[Prof. Dilip Chakravarty]

is going to hapoen evea in Chikmagalur
if she dares to  contest an  clection.

Now, Sir the house of Mr. Shejwalkar, an
hon’ble Member of this House was
ransaked in Madhya Pradesh and on
Prof. Samar Guha's residence a bomb
was thrown. Only his minor daughter
and wife werethe two inmates in  the
house. What a heroic and democratic act
and an example to be followed and emuls
ted by this country topreserve the Indira
Gandhi type of demncracv? If they
think these methods are going to pay
they are disillusioned.

AN HON. MEMBER : We have
denied it.

PROF. DILIP CHAKRAVARTY :
If your rank and file deny I will congra-
tulate. Oaly the other day, Mr. Deputy
Speaker, vou know what happened inside
this House. Mr. Stephen, the Leader of
the Opposition—only  due to the Janata
Government’s coming Lo power we have a
formal Leader of the O pposition—how
he behaved. He left his seat and invited
everybody tojoin him aid surroanded the
Table and did not allow  the House to
proceed.  (Interruptions). To create
obstructions is not th: method. Mer.
Lakkappa [ have alittle knowledge about
tie working of parliamentary  democracy.
Interuption).

I can test your knowledge on the
working of parliamentary democracy as
an examiner. These are the types o
examples set in this august House—the
House which is supreme, sovereign and
suppis:d to bs the standard bearer of
Indian demoeracy and Indian freedom.
I would urge our Minister, Mr. Kaushik
to have not only a thorough probe but
with the concurrence of the Home
Ministry find out the real culprits. These
two youngmen may not be the real culprits
as immediately after accomplishing their
task they wanted to inform their leader
in Allahabad or D:lhi. They were asking
one and another: Has Sanjay Gandhi
been informed that after long last we have
performed the task.

Mr. Dzputy Sp2aker, Sir, I congratuate
them on their condemnation of it, but
they have not suggested any punishement
because according to them we are to
pursue double standards. If a crime is
committeed by persons of Shrimati Gandhi’s
stature and when four-fifth of the House
agreed that she committed the guilt, yet
many of them were playing soft. Why is
it so 7 Sir, we suffer from certain com-
plexes. If a person comes from a higher
strata of society we try to be soft but if
he is a poor man or a peasnt or a worker
then our judiciary and our entire systern
of law and order would fall upon him
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and give him a good thrashing to show
*hat the machinery of law and order is
.unctioning.

Mr. Deputy Speaker, this was done and
similar incidents of lawlessness were souhgt
to b: created —ths main object was not
merely the Parliament—with the object
so as to frighten the judiciary who might
be called upon to find out the guilt or
otherwisc of the persons concerned parti-
cularly during the Emergency.

It was made out by one of our fricnds
that this hijacking was a minor thing.
An 80 year old lay was coming with her
son from Calcutta to Delhi, just to aviod
the hurassment of a long and arduous
train journey. The lady had to spend
the eatire pariod without food and rest.
This is the element of humanism of my
friends opposite. I would appeal to them
than is spite of this discussion everybody
in this House should condemn such actions
and set an example so that nobody in
this country can repeat such dastrardly
things.

SHRI K. LAKKAPPA (Tumkur)
Mr. D:=puty Speaker, Sir, the motion
moved by my hon friend, Shri K. P.
Unnikrishnan, of condemnation of vielence
is a universal condmnation of violence
which is concerning the whole country.
This is not confined to any political party.
I wish to bring to your notice that those
who are in the panel, who are in the Chair,
have brought down my name in thelist
and T am called in the end.

MR. DEAPUTY SPEAKER : That
is not the way to attract attention here.

SHRI K. LAKKAPPA : I must also
emphatically condemn any sort of wvio-
lence in any part of our country in any
form by any agency or by any organisation.
After heraring the speech of hon. Prime
Minister I do not understand this. I find
that he is losing his ground. The subject-
matter today is reagrding air piracy and
how we should take action against such
air piracv. But all the speeches that were
made were centred found attacking onc
individual or a group of people or against
political party and so on. The some
thing is repeated by this side or that side.
Allegations were made. Vilifications were
made. Goumc&allcgaﬁons wur;o made.

inst liti parties. y we
:t?hd he?eo today, to  universally
condemn all sorts of violence in any shape
or form and there is no question of by
political party approving any ciolence.
Unfortunately we find that this air piracy,
sca piracy and land piracy have been there
ever since the fifties, sixties and scventies.
24,000 peaple were involved in this air
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piracy, 53 incidents of hijacking have
taksn place, out of which there have been
thres in [nlia, including this one. Con-
d:maing a political party is a most un-
«charitable form of attack.

v

. I heed not say anything about the
4maent fanctoning of the Government
at the Centre, but your own ex-Home
Minister has said this. Today also he
@diresied the ,kisan rally. What [ find
s that Shri Morarji Dasai is losing his
ground. Tne Janata party is a product
of violence bzcause they got themselves
involved in JP's movemsnt, they attacked
d2mcratic institutions, violence crept in.
They attacked eclected members and
dzmycratic institutions; legislators had
their heads shaven; th=y were paraded
an the sweeets.  This is the sort of demo-
- cratic values; which they preached them.
It is these p=ople who have advocated
violence have now come to power. They
are therefor the product of violence.
Tnsv arc doing this conspiracy. The
Poim: Minister today is a prisoner in the
hands of the RSS and the Jan Sangh.
It is evident that democratic institutions
have brea used against the natural laws
of the country, becaase, this Motion here
was pasiel against the natural laws of
the country. ~ Parliament is supreme, [
agree. The supremacy of Parliament is
there. But can you pass a motion or a
resolution  against the natural laws of
the country? No. By majority you cannot
Pass a resolution, as against the natural
ia}w of the country, saying that the sun
will set in the east or rise in the west.

‘That will not stand the reason. You
say that all crows arc white ‘and thar is
why we are bringing forward this Resolu-
tion. Can this happ=n? The government
is bring this kind of resolution in order
to have democracy. This is what they
say. I told on the other day if there was
any counter action out of such a resolu-
tion, you should not blam= the Congress-I
pzople, or the Cungress people or any-
body else. But I find that the very same
people who advocated violence in sSamas-
tipur where a bomb was thrown are
advocating  non-violence now. The
IC.P.[.(MI also talk of non-violence. The
fascists are advocating non-violence along
with the hon. Prime Minister. Weear
also adwvocating non-violence. Is there
any reason or thyme ? You are bent upon
character assasination and you are taking
a vindictive attitude. Is it ithe poliev
IL)T the Janata Government? You have
discussed nothing in this s=sion. You
have delibsrated about one individual
only. Did you deliberate in this session
vegarding ecconomic issues? Did you
detiberate regarding the unemployment
problem in the country ? Did you deli-
berate any of the national issues like Irri
gation and agriculture # No. Through-
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out the session you were denigrating,
perpetuating and indulging in violent
activities, Vilifications and all sort of things
were exhibited by the Janata Government.
I am not saying this, Mr. Charan Singh
has said this thing. Now Mr. Morarji
Desai telephones to Mr. Stephen. If he
telephones to Mr. Stephen it is enough.
But it he telephones to a few other people,
then what is the reason for this ? You
must fiind out the reason for this and peep
into this mysterious matier. So many
people have been arrested today. The
youth community are angry today because
none of their problems have been solved
by the Janata Glvernment. They are
only pasing  Resolutions against the
natural laows of this country., No
cvidence is necessary for this. Mr.
Morarji Desai has condemned the CPI{M)
Government in the State in 1967, [
remember, in this House, he condemned
the violent activities of the CPI{M))
and said that they wanted to have a blood
bath in Calcutta. Now, they are advo-
cating non-villence along with the Janata
Party. Now this kind of condemnation
through such an undemocratic resolution
is perpetrated to be reflected in the minds
of the people. But really speaking there
is an apprehension in the minds of the
people and there is an erosion in the
parliamentary democracy and its system.
Now this kind of condemnation is not only
being tried to be reflected upon in the
minds of the people but even in the
foreign press, in the British Press, it was
reported that an immediate action has
been taken by this Govemment. Can
we now call this Government a potent
Government ?

Several times, activs of ciolvence have
taken place in this country apnd many
times, we had discussed atrocitils on
Harijans, railway robberies and cases
like Ranga-Billa. Are these not acts of
violence ? Are these not anti-social
activities ? The RSS and the Jan Sangh
have engineered to see that an invididual
is put in the prison so that violence reupts
throughout the country. The Prime
Minister has, however, never condemned
the RSS. This violence has been there
during the last one year or so in this
country and this impotent Government
has not been able to solve any of the
problems.

As far as the air piracy is concerned,
this has to be condemned. The Prime
Minister, when he intervened, said in his
remarks that he could not understand
why Shri Ram Naresh Yadav, Chief
Minister of UP, did not have these two
persons who' hjijacked the aircraft to Vara-
nasi, arrested instcad of taking them to
Lucknow. Probably this is because Shri
Ram Naresh Yadav addressed the Kisan
rally aad it has atangonithed the Prime
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[Sbri K. Lakkappa]

Minister. This is all shows their internal
political differences. 1 appreciate that
strict measurcs are required to be taken
to prevent such incidents of hhijacking.
Passing of a resolution by the United
Nation is not going to help us, the Govern-
ment of India must wiew this question
scriously and see that stringent laws arc
passed and such persons should not only
be condemned, but they should be prose-
cuted suitably.

Apart from this, this kind of vilification
campaign against the political parties by
anybody should also be condemned. If the

r of the resolution has got any mens
*-‘ra against the political parties, he should
give it up and we should all see that the
acts of ciolence are put an end to and we
all work for the good of the country.
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[Shri B.C. Kamble)

the airport and whether the Government
is going to take any step against those.
two young men ? The hon. Ministe
should be plefised to state all this in this
House

Beyond that, my question is with regard
to ﬁnY:ngencnl n};mﬁm in the country

are being
in these i Indira Congress
Regime or Janata Regime, violence
against the Scheduled Castes and the
Scheduled Tribes is still there.

Both claim to represent the scheduled
castes and scheduled tribes. When they
are being victimised, how can they be
represented, even though the argument
may be that during the Janata regime
the atrocities are less ?  Still more im-
portant question is whether we are going
to have a constitutional government or
there are going to be such disturbances
which willhamper a constitutional Govern-
ment. There are ample methods available
to express the po feelings. It is not
necessary that violence should be indulged
in. Even though different sections of the
House come forward to condemn violence,
vidleace is’ very much there. It means
thére is some gap between profession and
actunl deing. Where the gap lics, it is
not for me to answer at the moment,
but 30 ycars before, in the Constituent
Amem Dr. Ambedkar had warned
whiat-is likely to be the fate and therefore
1 would quote from his speech :

“If we with to maintain de

not' merely in form but also in fact,
what we must do ? The first thing in
my judgment we must do is to hold
fast to constitutional methods of achiev-
ing social and economic objectives. It
means we must abandon the bloody
methods of revolution. It means that
we must abandon methods of civil
disobedicnce,  non-co-operation  and
stayagraha.”

‘Therefore, even though different sections
including Janata and Indira Congress pro-
fess non-violence, still they have not given
up the methods which ultimately lead to
violence. Therefore, what the people
did during the British regime—methods
of agitation adopted at that time—should
now be completaly given up becuase now
we have our own Constitution. There
is adult suffrage. It should be our duty
to educate the masses. Nearly 15 crores
of people do not go for the polls. They
are so much ignorant and poverty-stricken.
Who is g to do that job ?
Instead ‘of doing that job, they resort to
vio‘llence I:l’ _a sHortcut to attract l_]{hwnuon
and ' publicity in newspapers. at is
how things ar¢ geing on. Therefore, I
woald plesd with the Prime Minister—
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once I had pleaded ﬂm withdh',m_..

to up even st and pivit
dhmame‘. ‘These are the methods

of - agitation which ultimately result in

violence, Therefore, we want thewe

should not be any violence in this country.
Even the administrative measures must,
be such that there is no violence. Law,
and order is a state subject. 1 would;
like to know from the Prime Minister: .
Are you satisfied with this or you want to
bring law and order and police under the.
comcurrent list ? Either tell the States
clearly that they must maintain law and
order or otherwise, it must be brought
within the concurrent lists,

17.59 hrs, N
[Mr. SPEAKER in the Chair]

That is my concrete suggestion. Other-
wise, how are you going to maintain Jlaw
and order ? By simply shifting the res-
ponsibility on the States and saylng *“This
1s not a subject for Parliament: this is
& subject for the State legislatures”, neither
the States are maintaining law and order
nor we arc capable of enforcing anything.
That is the situation in which we are
found today. Therefore, hold fast to
Constitutional methods alone. Give up
even demonstrations, satyagraha or civil
disobedience. Let us engage ourselves
in educating the masses. These are my

suggestions. J§

MR. SPEAKER : Isit the pleasurc of
the House to extend it for a few minutes
more ?

SOME HON. MEMBERS : Yes.

MR. SPEAKER : Shri Pabitra Mohan
an.

st W aromm gw (wgEA)
mu‘g:.r{tﬁmﬁmmlﬁqm

feer ®x wg @ &, a1 fead &x gAY gfa-
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AL A

MR. “PFAKER : All right, the Ministe -.
18 hrs.
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ST dreAT A ag IR & fF 3w A (9
dzAW 7 g, da7 ArAdra wger & w06
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wEIE AErE, 79 9t fasrgarer oy feafa &
Today we have got information with
regard to it. It is baseless and it s not
correct at all. Nobody obstructed there
and the S:ate Government has taken
steps and it has cleared the runway and
it was given clearance also. That is the
information 1 have got.

&t qedreT Oifire : Fad A W oFE
AT &Y FETH AgT IAAT | AR AOT A
AT X1 WETA AT ESOEIE AGH A w7 BE
FAW A AT |

SHRI P. VENKATASUBBAIAH =
Don’t misstate the facts. The runway
was clearcdl, protection was given, the
pilots themselves did not want to land
it. Let the Minister verify the facts.
Don’t misrepresent the facts.
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SHRI C. M. STEPHEN : This is not
a State marter. The CBI can do it

SHRI K. P. UNNIKRISHNAN : It
must be entrusted to the central investi-
gating agency.

=it ghra T (FqR) : Hodtewio &
o FAR

=it quarew e : AEAT 9O AT
it vz @ ¥ gmefedm wiw & wfog
W g s AR A M@ W ww
aATA AMET FY amero Agfaw = Od A
srt 7 #= ag fF grdafen @ ger fow
e g§ | afe ag ot 6 #1 e few
AEIAA A g0 & | WAL HEEw Y FAAT
7oy F g & fF v oAt § oF s 9%
ofesrwr ffar @m0 1 sTEE 97 AT AET, Afe
wEA AT gEAT FY wWe T A E
wTT FT ET AT |

far Y & svare & &7 man & | WAl
% gw e gfed = agEATew 7 & §
HT I qG@T T A § T IR AE
mifaai 1 T g w4 fow g
Fi wzarh g1 w@r & /e o fofamar Tt v
T ¢, TR TET U gETL 4TI a7 WA
F—TAE! ST AER & O W HAT WY
t—Fs ot qataw favafedt & fag & @
£, WTC IAH! STEWA T AL WA ¢ famn
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SHRI VASANT SATHE : Why don’t

you get electronic machines ?
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SHRI R. VENKATARAMAN : What
I said was that of course it created a great
deal of apprehension and fear. Then it
looked like a joke. Then Prof. Samar
Guha intervened. [ explained that I
condemned it and said that it was no
joke for the people who were sitting in
the plane. I invited the attention of the
hon. Minister to the international conven-
tion. and I wanted him to adopt it. If
he still says that I said it wasa joke,
he is misleading the House.

MR. SPEAKER : The House stands
adjowrned sine dle.

18 15 hrs.
Lok Sabba then adjowrned sine die.



